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(RULE-4) 

CENT RAL AL)M INIST RAT IVE TRIBUNAL 
GUWAflAT I BENCH 	 \ 

ORDER SHEET . 

•: Original Application No. /3 

• Misc. PetitiOn Nb. / 

Contempt Petitiofl No0/ 

Review Application No / 

plicn 	(S) 

- 	Vs.- 

Repondent (s)  

dvocdte 	for the applicant 

1* dvocate for the respondent (s)  
- 	 - 

Nótes'o€he Registry 	Date 
t 

order' of the Tribunal 

9.4.2003t Heard Mr. S. Chakrabarty, 

4 WS appcanon 	is 	Re 	. learned counsel for the -.applica 
om but not 	in . tirn 	 ;nt. 
'ndonatn P:t t,n 

l ~ d 
The application is admitt- 

/ 	 F 
 

 501 'cô 	 1 ed. Call for the records* 

vie ipoio 	•26 ?/ 	. 
Ljt on 	7.5.2003 for 

Dtcd orders. 

I I 	Dj.  
- 	 Vice-Chairman 

mb.  

7.5.2003 Present: The -Hon'ble Mr. Justice 
D.N.Chówdhury.. 

Bis- 

(. 

. . 	 - 	 . 	 .. 	 . 

• 	
Mr 	A.K. Chowdkiury. 

:: 	' 	' f 	: e; r t 
hUng written statement. Prayer 

is allowed. List again.Ofl 6.6.03 

for written statemen . 

Member 	 Viceu'Chairmafl 

I 



-Th 	 ) 
70/2003 

6.6.2003 Present : TheHon'b].e W. Justice 
D.N. Ghowdhury, Vice..Chairman. 
The 
Member (A).

Honlble~,Mr. R.K. Upadhyay, 

• 	 Put up again on 7.7.2003 to 
enable the respondents to file wr±tten 
statement. This prder is passed on 
the prayer of Mr. A.K. Ghdhury, 
learned Add-i. C.G.S.C. for the respon 
dents. 

Member 	 Vice-Chairman 

	

7.7.2003 	Put up the matter on 118.2003 

	

UA 	 enabling the respondents to file writte. 
statement as prayed for by Mr.A.K.Chau-

- 	

dhuri, learned Addl.C.G.S.C. 

Li 

	

* 	

ehair man 
bb 

	

. 9 O 	 11.8.20 	Put up again On 16.9.2003 to 
enable the resoondents to file written 

t 	(. statement. 
\ 	 ---ç 

Vice-Chairman. 

mb 

	

16.9.2003 	esent 	The Hon'ble Sri K.V. 'ahala 
dan, Member (A). 

List the matter again on 

28.10.2003 forfiig writ-ten statement. 

* 

-, 	 mb 
• •: 	 28 1.10.2003 	Written statement has been filed. The 

cage may now be listed for hearing. List 
the case on 2.12.2003 for hearing. The app.i. 
licant may file rejoinder, if any, within 

two weeks from today. 

Member 	 Vice-Chairman 
-- 	 bb 	- 
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23.12.2003 Present : The Hon'bie Mr. Justice B. 
Panigrahi, Vice Qairman. 
The Hon'ble Mr. K.V. Prahia-
dan, Member (A). 

anted two weeks time to file 
rejoinder. Let the matter appear in 
the next available Division Bench for 

hearing 

Member 	 Vice-Chairman 

mb 

25.2.2004 Present: The Hon'ble Sri Shanker Raju, 
Judicial Member. 

1, 	 The Hon'ble Sri K.V. Prahladan 
Administrative Member. 

I' 	 Heard learned counsel for the 
- 	 prties. Wi*xk 	**x indsmamt 

The O.A. is disposed of for the 

.i-eU 	• 	 reasons passed in separate sheets.t 

L 
Member (A) 	 Member (J) 

pg 
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CENTRAL ADMINISTRATIVE TRIBUNhL 
GUWAj-jTI BENCH 

o • . /L A. o. iii 70/2 003 	 . 

DATE OF DECISION 25.-02.2004 0  

• . a a •Stla aIQ)i.3a B.o. • • • a • • a • • . 	• • • . . . . . . • . hPPL ICANT (s) 

• L • . . 	... 	 . • • • • • • • •. a . o• . . • . • • . a • , • • • .)VOCATE FOR THE  
APPLICANT(S). 

-VERSUS- 

• 1
U0.I. 

a 0 0 0 a a • a a.. • 9 • • • a. a. , a. . . 	a •. • • • • .REsPoND1(s) 

Sri AK. Ghoudhury, Mdl. C.G..S.C, 
• a a a a • a a a a a a a a • • . •. a . a a a a a •. • • • • a • • a a a a a a . • a a a a a a •4DVOCATE FOR THE 

RESPONDENT(S). 

H 
f} HON BLE MR. SHANKR EAJU, JUDICIAL MEMBER. 

TIHQNIBLE 	
, K.V. PRAHLADAN, ADMINISTRATIVE MEMBER. 

Whether Reporters of local papers may be allowed to see the 
judgment 

21 to be referred to the Reporter or not? 

Whethsr their Lordships wish to see the fair copy of the 
Judgment ? 

Whether the judgment is to be circulatd to the other Benches ? 

Judgment. delivered by Hon 1 ble Member (3). 

/ 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 70 of 2003. 

Date of Order : This the 25th Day of February, 2004. 

The Hon'ble Sri Shanker Raju, Judicial Member. 

The Hontble Sri K.V.Prahladan,Admjnjstrative Member. 

Sri Jogga Rao, 	 - 

C/O G.E.Missamarj, 
P.O.Missamari, 
Dist. Sonitpur, Assam 	 ...Applicant 

By Advocate Sri S.Chakraborty. 

- Versus 

Union of India, 
represented by the Secretary to the 
Government of India, 
Ministry of Defence, New Delhi. 

Director Establishment 
Department of Personnel and Training, 
North Block, New Delhi-i. 

Chief Engineer, 
Head Quarter Eastern Command, 
Fort William, Koltaka-2l. 

Engineer-in-Chief, 
Army Headquarters, 
New Delhi. 

Commander Works Engineer (CWE) 
(Tezpur) Dist. Sonitpur,Assam. 

Garrison Engineer, 
MES Missamari, P.O. Missamari, 
District-Sonitpur., Assam 	 ...Respondents. 

By Advocate Sri A.K.Choudhuri,Addl.C.G.S.C. 

ORD E R (ORAL) 

SHANKER RAJU,JUDICIAL MEMBER, 

Heard Sri S.Chakraborty, learned counsel appearing for 

the applicant and •Sri A.K.Choudhuri, learned Addl.C.G.S.0 for 

the respondents. After hearing the parties as 'the respondents 

vide Annexure-B, a letter dated 4.4.2002 implemented theACP 

scheme insofar as the second financial upgradation of the 

applicant is concerned upgraded IM the scale L6 s.2750-4400/-

the O.A. stands disposed of. The respondents are accordingly 

directed to implement the same within a period of two months 

from the date of receipt copy of this order by granting all 

consequential benefits to the applicant as per the ACp 

scheme.  

Y_Qxlkl~ 	
q I 

i.V.prhladan ) 	 ( Shnier Raju 
Administrative Member 	' 	 Judicial Member 
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IN HE CENTR?L ADjt 'jjjSTRAT.TUg3L1ll. 

GUWAHATI,BENH 

±0 /2003  

Sri Jogga Ro 

Applicant 

_Ver sus - 

Union of India & Ors. 

Respondents 

LI T OR DATES - SYNOPSIS OF THE CASE : 

1. 	 The applicant a MES employee 

in the off ice of Garrison 

Engineer, Missamari as Garde-

-ner. He was initially appoin'. 

-ted and posted as gardener 

in ESD Panagarh, West Bengal 

in 1973. 

2, 	14. 1.76 	Applicant was transferred to Annexure-'A 
(Order of 

Garrison Engineers Office, 	Transfer) 
re-  14 

Mibsamari, 

6.7.81 	The applicant appeared in 	Annexure-B 
(result of 

the Trade Test for promo- 	Trade Tests 
declared 5n 

-tion to the post of mate 	6.7.81) 

and he passed that test. 

The applicant has not been 

promoted inspite of clearing 

the trade test. Those emplo-

-yees who qualified along 

with him were promoted to 

Contd.. .2 
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the next higher post. He worked with 

an expectation that his case would be 

considered for promotion as he had 

cleared the trade test and also on 

the verbal assurance of the respon-

-dent authority. 

5 1  9.8.99 	The Govt. of India ,Department of 	Annexure 

personnel and Training introduced 	u 

a Scheme called Assured Career Prod 

-gression Scheme(ACP) Scheme vide 

office memoramdum No, 35034/1/97-

Estt(D) dtd.9.8.99 • The purpose of the 

Scheme is to grant two financial up-

-gradations to all group( 'B', 'C' & ' D t) 

Central Govt.Civilian employees on 

Completion of 12 years and 24 years of 

regular service respectively. 

6. 	 The pplicant has not been promoted 

even once in his entire service career. 

Under the ACP Scheme an employee is 

provided two financial upgradation 

and not regular promotion, hence it has 

no relation with vacancies. The first 

gradation under ACP Scheme is on 

completion of 12 years regular service 

and the Second upgradation is on 

Completion of 12 years from first upgra- 

-dation. As per the ACP Scheme the 

Contd. . 0 3 
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applicant is entitled to two financial 

upgradation as he completed 24 yrs of 

regular service without promotion. The 

respondents even rived the applicant 

from his due entitlement of two fi.n.jncial 

upgradation. Under the ACP Scheme an 

employee will be financialt.y upgraded 

on completion of 12 & 24 Years of Service 

or from 9.8.99 which ever is later. 

7. 10.2.2000 Some Departments faced difficulties Annexure- 

in implementing the ACP Scheme and 

sought cidrifications. The Deptt of 

personnel & Training examined the doubts 

raised and clarified by their office 

Memorandum NO. 35034( 1)/97-Estt(D) dtd. 

10.2.2000. Tn Sl.No.17 it is clarified 

that an employee if he completes 24 years 

of regular service without regular promo-

-tion he would be given two upgradation 

and in doing A so his pay shall be first 

fixed in the immediate higher scale and 

then to the next higher Scale. Thus the 

applicant who is presently in the Scale 

ofs2550-3200f-i.e. Si is entitled to be 

first upgraded to scale Rs.' 2650_3540/-i.e.S2 

and then to Scalee2650-40001-i.e. s3. The 

applicant completed more than 24 years of 

regular service on the date of issuance of 

the ACP Scheme and as such he is entitled 

to be upgraded from 9.8.99. 

Contd.. .4 
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s.!4.i. 

22.1,2001 The applicant approached the CW 	Annexure-E 

Solmara and submitted a represen- 	0 

-tatjon. 

14.6.02 	Pleader's notice served on Garrison 	Annexure-P 

Engineer, 

The applicant was entitled to promo- 

-tion to the pobt of mate as he pass-

-ed the trade test on 6.7.81. That 

promotion was denied to him without 

any reason or cause. Even the finan-

-cial upgradation as per the ACP 

Scheme has not been provided to the 

applicant. He is subject to hostile 

discrimination and expld,itation due to 

his poor economic condition and 

ignorance of law. 



IN THE CENTRAt ADMINISTRATIVE TRIBUNAL 

GUWMiATI BENCH 

O.A.. 	 /2003 

Sri Jogga Rao 	 : APPLICANT 

The U ion of India & Ors,: RESPONDENTS 

I N D E X 

Sl..No, 	 Particulars 	 Page 

1 1 	 Petition 	 1 to 1 

2, 	 Verification 	 13 
3 0 	 Annexure-A 	 1 - 

Annexure-B 	 - 

Annexure-C 

Annexure-D 	 39 

4.1 7, 	 Annexure...E 

8 1 	 Annexure-F 	 4z 143 

Filed by 

41V4 U4M 



IN THE CENTRAIJ ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

O.A.No. 	0  /2003 

PARTICIL14BS OiTHE ?WPLIANT : - 

Sri Jogga.J Rio 

Son of B.Jaggay 

C/o G,E.Missamari 

P.O. Missamari, 

Di strict-.Sonitpv r, Assam. 

PARTICULARS OP THE RESPONDENTS 

1. 	Union of India 

Represented by the Secretary to 

the Govt. of Incia, ?inistry of 

Defende. New DeThi. 

2, 	Director EstabliSiment 

Department of Personnel and Training 

North Block, new Delhi- 110001 

Chief Engineer 

Head, Quarter Eastern Command 

Port William, Kolkata- 21. 

Engineer in Chief, 

Army Head Quarters 

New Delhi - 

Contd.,.2 
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Commander Works Engineer (cwE) 

(Tezpur) Dist. Sonitpur,Assam. 

Garrison Engineer, 

ES Mis s*rnarj, P.O. Mis samarj 

District-Si nitpur, Assam. 

1. 	PARTICULARS FOR XHICH THIS APPLICATION I 

MADE 

Not promoting the applicant to the post of mate 

inspite of clearing the trade 1' test held in 

this regard as well as not inplementing the GM 

ACP Scheme introduced vide office memorandum 

dtd. 9.8.99. 

2., 	JTJRI&ICTION OP THE TRIBUNAL :.' 

This application is withia the jurisdiction of 

this Hon'ble Tribunal. 

LIMITTION : 

This application is within the period of limita-

-tion as prescribed under the provisions of 

Administrative Tribunol Act. 

PACTS OF THE CASE : 

(i) 

 

That the applicant is a citilian in Military 

Engineering Services (NES) under the Ministry of 

Defence, Govt. of Indid. He is a citizen of mdi 

and at present posted as gardener under the 

Contd...3 
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Garrison Engineer Missamari, Assam. 

That the applicant origin4ly bai.Ils from 

Andhra Pradesh.. He was initially appointed and 

posted as gardener at ESD Panagaith, West Bengal 

in the year, 1973. Thereafter, he was transferred 

to GGE Missamari In the year 1976 vide order of 

Tr/p0stg dtd. 14.1.76. Since then be is 

rendering his duties at GE Missamari honestly 

and deligently to the satisfaction of all concerned. 

His identification number is 265298. 

A copy of the order of transfer/ 

posting dtd. 14.1.76 is annexed hereto 

as Anere-

That the applicant states that the next higher 

post is of mate. In the year 1981 a trade j test 

was held 000 for promotion to that post and the 

applicant appeared in said trade test. 0 He duly 

passed the test and was keeping a legitimate 

expectation that he would be promoted to the post 

of mate. But his legitimate expectation has been 

frustrated as he has not been promoted till today. 

A copy of *bw an extract of the results 

of the trade tests for various posts as 

• declared on 6.7.8 1 iz annexed as 
Annexure-B.  

• 	 Contd..4 
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 That the applicant states that those who 

qualified in the trade test along with him 

have already been promoted to the next higher 

H post, but he has been left alone and still conti-. 

-azing in the post of gardener. The. respondents 

have not assigned any reason for not promoting 

him inspite of clearing the trade 4 test held in 

this regard. 

 That the applicant is a poor man working as 

gardener and not aware of the legal procedure 

required for enforcement of his legal rights. 

He worked with an expectation that his case would 

• be consired for promotion as he had cleared the 

trade test and also on the assurance of the 

respondent authority whom he met personally and 

requested verbally. 

 That the applicant states that the respondents 

did not act fairly and failed to keep their 

assurance to promote the applicant pursuant to 

result of the trade test held in Feb. 1981. On 

the other hand thoe persons who qualified in 

the trade test along with applicant and even in 

subsequent years have also been promoted. The 

applicant has been treated discriminately by the 

respondents.. 

 That the applicant states that in the year 1999 

• 

Contd...5 
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the fifth central Pay Commission in its report 

tmade)certain recommendations tocal with the 

problem of genuine stagnation and hardship 

faced by the employees due to lack of adequate 

promotional avenues. A Scheme called Assured 

Career Progression (CP) scheme was recommended. 

The Govt. of India, department of personnel and 

Training introduced the Scheme for all central 

Govt. Civilian employees in all Ministries! 

Departments vide office memorandum No. 35034/1/ 

97-Estt(D) Dtd. 9.8.99 • This scheme was made 

applicable of Group 'B , 'C & 'D' posts. The 

purpose of this scheme is tà grant two finnci al 

upgradations to group 'B', 'C' & 'D' employees on 

Completion of 12 years and 24 years of regular 

service respectively. 

A copy of the office Memorandum dtd. 

9.8.99 is annexed as Annexure-C. 

VIII) That according to the ACP Scheme a departmental 

Screening Committee should be conbtituted for the 

purpose of processing the cases for grant of bene-

-fits under the Scheme. The screening committee 

so constituted should meet twice in a year i.e, 

in the first week of January, and July for advance 

processing of the cases. Thus cases maturing during 

,ril-September, of a particular year hould be 

taken up for Conideration in the screening 

Contd.. • 6 
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Committee meeting in the first week of Januaxy. 

Cases maturing during October-I4arch should be taken 

up in the Screening committee meeting in July, The 

said office memorandum made it clear that the first 

screening committee should be constituted within 

One month from the issurance of the instructions to 

consider cases that had already matured or would 

have matured upto 31.3.2000. 

ix) 	That the applicant stcttes that the under the ACP 

Scheme an employee is provided with financial'upgra-

-dation and not regular promotion and as such it has 

no relation with vacancies. The first financial upgra-

-dation under the AC? Scheme shall be allowed after 

12 years of regular service and the second upgrada-

-tion after 12 years of regular zw service from the 

date of first financial upgradtion. The Scheme furthe 

made it clear that two financial upgradations would 

be available only if no regular promotion during the 

presctibed period (12 and 24 years) had been availed 

byan employee. Financial benefits under the AC? 

Scheme should be granted from the date of Completion 

of the eligibility period prescribed under the AC? 

Scheme should be granted from the date of completion 

of the eligibility period prescribed under the AC? 

Scheme or from the date of issue of the office memoran,' 

-dum which ever is later. The applicant herein states 

that he has not been given any promotion in his entire 

service career and as such he is entitled to two 

finaicial upgradatiora as per the AC? Scheme, Even 

Cotd. .7 
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that has been denied to him by the respondents. 

x) 
	

That the applicant states that various Ninistries/ 

Departments Laced difficulties in in,lementing the ACP 

Scheme and soughtclarificationson various issues. The 

doubts raised by various quarters were duly examined by 

the Department of personnel and Training and point wise 

clarlficatjons were made by the department vide office 

memorandum No. 35034/1/97-.Estt(D) (Vo].-iv) dtd. 10.2.2000 

In this office memorandum it has been stated  that if 

an employee puts 24 years of regular service without 

any regular promotion tren he shall be allowed two 

upgradations. His pay shall first be fixed in the 

immediate higher scale first and then to the next higher 

scale. Thus the applicant who is presently in the scale 

of Rs.25503200 i.e. S-i is entitled to be first upgraded 
and 

to the Scale of Rs2610-3540 i.e. S-2/then to 66 scale 

of . 2650-4000 i.e. 2-3. Since the applicant conleted 

24 years of regular service on the date of issuance of 

the office memorandum dtd. 9.8.99, he is entitled to 

be upgraded from that date. 

A copy of the office memorandum dtd.10.2. 2000 

is annexed as Annexure-D. 

'try. That the applicant states that the iniction on the pdrt 

of the GE Mis samari CoITpelled him to approach the C'E 

solmara. A representation was submitted before him 

narrating the facts and circumstcinces and the discrimi-

-nate action which deprived him from promotion. 

Contd,. 0 
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• 	 A copy of the representation is 

annexed as nure-E._ 

That the applicant states that inspite of the 

representation he received no communication from the 

respondents and nothing has been done to consider 

his case for promotion. Finding no 	alterna- 

-tive he served a pleader's notice to the G.E. 

Nissamari on 14.6.02. By the said notice the G.E. 

Missamari was apprised of the facts of the caS&of 

the applicant and his due selection in the trade 

test entitling him for promotion to the post of mate 

and was asked to initiate process for the appli-

-cantos promotion. In the event of his failure to take 

necessary action1  the applicant would approach the 

appropriate court of law for redressal of his 

grievance. 

A copy of the Lawyer's notice dtd.14.6.02 

is annexed hereto as Annexure-F. 

That the applicant states that it would not be out 

of place to mention and show that he has alwaya been 

a victim of severe discrimination at the hands of 

the respondents. Though the applicant was posted at 

G.E.Missamari on being tranferred from ESD Paaagarh 

in 1976, but he $ was denied with the Special Dlkty 

&.lowance which he Was entitled to ixr from the 

date the allowance was granted to all Central Govt* 

eaployees by the Govt. of India Ministry of Finance. 

He then had to approach this Hon'ble Tribunal for a 

Contd..9 
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relief which was granted to him by this Hon'ble 

Tribunal vide order dtd. 10.1.03 passed in 0.A. 

No. 241/02. 

(xiv) 	That the applicant States that he was entitled to 
- 	

promotion on clearing the trade tka test held in 

Feb • 1981, but he was not given promotion by the 

authorities for reasons best krown to them. Even 

his long tenure of 30 years of service deserve a 

promotion as it is the rule of law that in the service 

career of a person he should be awarded with atleast 

one promotion. The respondents have denied the appli-. 

-cant his due entitlement without any Just cause or 

reasons. The applicant hits no other alternative, but 

to prefer this application which is fit etough for 

this HOn'ble Tribunal to exercise its jurisdiction 

to pass appropriate direction to the respondents to 

promote the applicant to the next higher post. 

5, 	GROUNDS WITH LEGAL PROVISIONS z- 

Being aggrieved by the action of the respondents 

the applicant prefers this application on the follow-

-ing grounds :- 

(A) 	That the applicant was denied promotion inspite of 

clearing the trade test held in .I$ this regard&  

other slma.xy situated persons were promoted, but 

he was left out alone. The respondents act arbitrarily 

and the applicant was subject to hostile discrimina-

-tion. 

Contd...1O 



That the applicant on passing the trade test 

was keeping a legitimate expectation that the 

respondents would promote him to the post of 

mate. But his legitimate expectation has been 

*rustrated due to the indifferent attitute of the 

respondents who failed to exercise their duties 

inaccordance with law and denied promotion toi 

the applicant for no reason legally tenable. 

That the mzxaxex very intention of holding depart-

-mental trade test is to select the conetent 

personsto promote to the next higher post within 

a reasonable time. The applicant being selected for 

promotion was drived of his legitimate right to 

promotion in an arbitrary and sinical manner and 

he has not been promoted till date although he was 

fit enough for promotion • The action of the respon-

-dents is legally untenable in as much as it violdtes 

the principles enshrined under Art. 14 & 16 of the 

Constitution of India. 

That except the applicant other persons who z were 

selected in the trade test had alreadr been promoted 

to the next higher posts. Even those who z passed 

the trade test in subsequent years have also been 

promoted • But the applicant bas been discrimina-

-ted in total violation of the procedure established 

by law. 

Contd...11 
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That it is well established thdt an enloyee should 

- 	be given at least one promotion in his service 

career. In the instant case the applicant in his 

30 years of service has not been promoted although he 

was elligible for promotion and passed the required 

trade test long time back. The respondents have not 

acted fairly and deprived the applicant from his due 

promotion without any just cause or reason. 

That the applicant has been dealth with discrirninitely 

in his entire service career.The respondents taking 

advantage of his poor economic conditions and ignorance 

of law has dictated his terms of enloyment according 

to their sweet will and eçiic.ited him in the most 

unfair manner, 

That the applicant was entitled for promotion but he 

was denied. Even his case forinancialupgradation as 

per the ACP Scheme 1999 was not considered. He corrleted 

more than 24 years of regular service without any promo-

-tion and as such he is entitled to two financial upgra-

-dation. The respondents violated all norms and procedure 

to deprive the applicant from his due entitlements. 

That in any view of the matter the applicant is entitled 

to promotion and deserve due consideration for such. 

6 • 	DETAiIJ S OF REMEDY EXHAUSTED : - 

The applicant states that representations and pleader' s 

I 	 notice were seed upon the respondents, but till date 

nothing has been done. 

Contd. . .12 
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7. 	MATTER NOT PENDING BEFORE ANY COURT/TRIBUNAL : 
- 	j 

The applicant declare that no application has been 

filed before any other Court or Tribunal for adjudi-

-cation of this case. 

	

8. 	RELIEF SOUGiT :- - 

The applicant, therefore, prays  that this Hon 'ble 

Tribunal may be pleased to :- 

Direct the respondents to promote the applicant 

to the post of mate with retrospective effect 

or in the alternative piovide two financial 

upgradation as per ACP Scheme dtd. 9.8.99 with 

retrospective effect. 

Any further or other order/orders as this Hon'ble 

Tribunal may deem fit and proper. 

	

9. 	INTERIM RELIEF PRAYED FOR :- 

The applicant does not pray for any interim relief 

at this stage. 

	

10. 	PARTICtLARS OF I.P.O.:.. 

IP.O. Number 	:- 	r Y/c) 

Date of issue 	:- 	31403 

To whom payable 	- 1' 	 C-AT 

Payable at 	 - 	 t3aJJ-' 

	

11. 	DOCTj1'ENTS : - 

Detailed particulars of the documents are indicated 

in the Index. 

Verification. • 13 
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VERIFICATION 

I, Sri B.Jogga Rao, son of B.Jaggaya  aged 

about 48 years, working in the office of Garrison Engineer 

Nissamari, P.O. Missamari Dist. Sonitpur, Assam, do 

hereby verify that the statements made in paragraphs 

4 fJ 1\1 1  V, \J\ 1  )ç; / Xili ., 	 are true to my knowledge 

and belief and that made in paragraphsi4j, ii / v i   

1 	are true to my information derived 

from records. 

I sign this z verification on this the 

day of 	 2003 at Guwehati. 



AnneXure...A 

No,, 499/EIC(1), 	 ENGINEER$$TRES DEPOT 

PANAGAR : TO AR 
BURD WAN 

To, 	 14 Jan 1976 
?4ES NIA. 
Sri B.J.Rao, Gardener 
Through. 

POSTINGS / TRANSFERS : SUBORDINATES 

You are hereby tranf erred on permanent 

duty to MISSAMARI interest of State. 

Authority z Chief Engineer. Eastern Command 

Calcutta letter No.C-.131500/3/88/ 

Engrs/ BIG(2) dt. 03 Jan.76 	 S  

You will be relieved of your duties in 

this office on 31 Jan 75(A/N) and will report for duty 

to your ne* duty station after availing usual Joining 

time to take. 

Advance of TA/Pay may be had on applications  

4 	You will submit the following before 

leaving the station :- 

Security/Installation Pass*. 

Clearance certificate from 

i) Canteen (ii) Co-operative stores 

iii) Librarian (iv) I/c Sub-Divn regarding 

handing/taking over of quarter with 

furniture and fittings (if in occupation 

of Govt. Qr.) 

Contd,.2 

'c . 



WA 

P1 

-2- 

c) 	Departure report. 

50 	 It may please be noted that your pay for the 

month of Feb.76 will be claimed by your new office only 

after you have reported arrived for duty there, 

Sal.. Illegible, 

Copy to s- CE EC Calcutta 	Officer 

GE MISSANARI, 1. Sri S.Jogga Rao has been paid 

upto Jan.76 details of pay and 

allowances of the individual 

are given before 

Pay 199/.. 

DA 89/- Add].. DA 66, 

CEA 

 

DEDUCTIONS 

GP Fund A/c No, 
PLI A/c No. 
Recovery of rend etc. 

IacozTe Tax. 

Group  

Security Social 

He has availed CL for 	day for the year 

1976. He has availed no restriated holiday 

during this year, 

His date of birth is. 

He has been paid address as under py 

TA. 



­
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Annexure-IB 

 II OBDER SRL NO, 27 DATED 06 JUL.81 PAGE No. 4 of 8 

1. 	2 	 3 	 4 	5 	 6 

Part III Contd, 

TRADE TEST 

11, 265292 Shri Abdul Jabbar Chow 
	

Appeared T/T for 

MPA held on Feb.81 

and declared failed. 

fk< 

265148 Shri ¶ft DAHAI 	Chow 	 Appeared T/T for 

?V1PA held on Feb.91 

and declared passed. 

232325 Shri Ganga Thakur Chow 	 Appeared T/T Ma for 

Mate held on Feb.81 

and declared passed. 

265298 Shri B.7 Rao 	Gardener 

Authy for item ' Nos. 11 to 14 above- SWE Tezpur letter 

No1193/1369/EIC(2) dated 08 Jul. 81. 

(Part-Ill ends with Sri. No.14) 

Sd!- Illegible 

(HP PAUL) 

BSO 

for GE MISAMARI 

Distribution :- Normal 

PART-IV (a) 

TRADE TEST 

15, 232739 ShrI. Sitab Rat Elect 	Appeared in the Trad,. 

Test of LB held on 

Feb.81 and declared 

passed. 

1 
 CJtj1 



-J ,-

-2- 

(Authy:- CE Tezpur letter No.1193/1373/EIC(2) dated 

17 Jul.81) 

16, NYA 	Shri 	 W/MM 	Appeared trade Test 
Pt 	for Electrician held on 

Feb • 81 and declared 

passed. 

(Authy:". CWE Tezpur letter No. 119 3/1369/EIC(2) dated 

Jul.81) 

(Part II (a) ends with Srl. No.16), . 

Sd!- Illegible 

(HP Paul) 
BSO 

for GE Missamari 

Distribution :- NorTnal, 

m 

r 

I' 

I 
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h'JiI1hII'/ of 	'f;c,II,j(l, J'tiliIic: 	 I 1 (!1SII)II 
/ :4ç  ' 	

(x:cp (nICnI of I'cisonci and Ti filling) 	 ( 

North IIock,,w Delhi 1,10001 
1 	 , 	

; August 9, 1999 

I:f rmu - LE-3101 ANIVIA F  r" 41 è,f 1 ,t+ 

r 	
1'HI / UREt CAREER PFOGL3ION SCHEME FOR 
II I rN IML GQVCNMCN1 CIVILIAN CMrJovFr )A ') r ..ø ,f., 

fhe Fifth. Central Pay (01]U)JlSSjoil lii its 1tCj)C)tt tillS made Cctaiit fCCOInmclldltLions 
: eta ii ug a the /\s;u red C rca;:r J'i u; iiw (AC1 1) Scenic for the Centini Government civilian 
cnlpIoyc(.sm.alllv1inistrie;/Depar1lncnts'I1ie AC1' scheme needs to be viewed asa 'Safety Net' 
to deal v,iih the problem of genuirn stana(ion Utid hnrdahip faccd by the employces due to lack 
of adequate promotional avenues. Accordingly, after careful consideraiioii it has been decided 

'.. by (he Gvecnn4e4ntto intrt,dtice the ACP Schem reconjjnended by t1e Fifth Central Pay 
Corn mission with certain modflcuion.s us indic.ted lircunder:- 

2. 

2. 1. 	n.ispej (Goup 'iV Central services C1'cchi1icalfton-Techiiical), no financial 
upgrada lion under the Scheme is being proposed for the Tensort that prornoUon in their case must 
he earned, Hence, it ha been decided that there !;hall be no benefits under the AC? Scheme for 
Grou1 'A Central services ('Iechriical/Non-T(!ctmnical) Cadre. Coutrolling Au(horitic. in their 
case would, howcvcr, coniinu to imptove the promotion prospects in organisations/cadres on 
lum1CtiOimi. rwmndr by way of (M isatknmd .swdy, cadre jevièw, etc. as per llrcscribed . nonns. 

I '  

(.UOUP 4 H', C' AND 'I;' l'RVICJI 11 )J3 AND ISOI.IV1.!t.D 

3.1 	'While in respect of these categolics also promotion shall continue to be duly earned, it is 
proposed to adopt tle ACP Schc.riic in a modified form to mitigate hardship in cases of acute 
slagnahnri either in a cadre or in n isolated pust/ Keeping in view all rckvanl factors, it has, 
therefore, beezi decided: to giant fi QffiiaQjaj jj daj,j (as recommended by the Fifth 
Ceitral 'ay Commision and also in accordance with the Agreed Settlement dated September 11, 
1997 (in relation to Group 'C' rt)d 'I)' ciuptoyces) entered into with the Staff Side of the 
hmIRuta[ (ni,icil (JCM)J tinder the A(l Selicine In .(toiip 'I)', 1 C' and 't)' ct i ipl yecs on 

ComptCti)t1 of and 24 yçqr+ (subject to eomiWtioii no.4 inAnnexurc..i) of regular service 
respectively. 	Isolateti i'°; in (Jiotip 'A', 'I)', 'C 	mind 'L)' catcomes which have 110 
p1 QillOtional avenues shah I also 	ualify for ainjilar bemic fits on the pattern indicated above. 
Certa ii catego ric; Of ernJlI(myccs ;u elm 	s casual ciiipluyces (inckidiiig thic willl tCmflj)Orar) .  
sI;ihi), aci..lioc and coniiact e;epIuyce shall nut qualify mi benefits under [lie aforesaid Sehtenie. 
Grant Of I inanciat upradai ion:; ii mukr the AC I' Sclicilit shrill, however, he :ubject. to the 
condfllttn5 r:''nl Ruled in Aimaç:uie-l. 

/ 	 ) 

- 7' 

YA 
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• - M- 
., 	

..2- 	. 	: • 	• 
•/ 	. 	 ' RfuI(r servime for tiio [ 111 TOSP,  of tho ACP Scbcn sLi11 be iiiIcjrtcd to nican t1! 	. (tibihy :':rv!cc C(l1flt((I for s'i3u 1 n( tO1JCi1jfl fl tcrm of rcicvnn( ItCCttJ[tIflCi)t/Sevjc Ru, . 	 . 	 ' 	 , 	

•i 

. 
 

1 
Introduction of thc ACP. Sc:heine s1iOuldhowevcin no cisc affect Uio noai(rcgu1ar) ,. 

pQrflQQnnL V1jJ(S vnU(jo on t10 bns o) VC1OsAI(omptn noedod tOhuiyü Promotion propect I,i Qr8tnJMI1(pj1$/dc s 	funèUuna1
flCflfl 
 gouzdsby va)'f ozguu5aLIuhaJ .tudy' cadre rQv(\vn le n poi P1 (.Cr1bd nwns ibotd nol bo tIvon p u lit jiiuid (kitt Ui ACP Stbeut l)CCft ikItr)(Iuccd, 	. ,., 	•,. ; 	• 	. : 
	?  

Vacancy bacd regular probioiris, ü distinct &oin rW,,wc'iaI*upgradation Underthe ACP 
Schenje shaU cootinue to be granted after due screening 
Comrnttce a per e1c ' nI ruk/giiIdc)i, s 	 t 	

I 	 I 

t 
' 	 I 6 	

,t 
' 	

I'4 6 	I  A.. depar(meiitnl SLrcnmg Cornit1itico shall be Constituted for thepurposcof prOCcing 
thc cii es for gi dill of h(nc fit undcr the ACI' Schcwe. 

 
6.2 	The 	

of Ilie Screening Committee iihall be the same &q:lhat of the DPC. 
prescribed under the rch:vant Rec itmeiiVSevcc Rules for regilar ptointion to the higher 
rIId to which financial ipgradation is to be granted. However, in cases where DPC as per 

• the prescribed rulc8 is headed by the Ch"Imrailhiember of the UPSC, the Scrceiiag Committee 
under the AC? Scheme shall, insnad, be headed by the Secretary or all. officer of equivalent rank 
of. the Concerned Miuistry/Depnitiuent In respect of• isolated posts, the composition of the. 
Screening on1t1)ittee (with niOdificitioii as noted above, if réquircd) ahail be the same a that of 
(he DFC for pronmtlon to analogous grade in that Ministry/Department. : 

V 	V 	•:•' 	•. 	 - 	- V 	
• 	V  

i 6.3 - In order to prevent oiratlth of the ACP chcrne frnin resultinginto undue strain oA th V 	
ndtn1ni,trutl'vc iiiaclibicry, (he Scic:cnlnj1 Conmuitlec shall follow ii flrne-chrdulc ntd meet twice 

	

• 	In a' financial yeir prkrn1,ly in the fsJjç of Thuary and Ju/y for rjdyjwj processing of 

	

V ' 
V 	the cases. V 

 Accordingly, cases ionturiiig iuring the first-half (Aptil5cptcuibet) of a ptirticulai 

	

• 	financial year for gnuil oF lierie1it. under the AC? Scheme shall be taken up for consideration by 
the Scrceniiig ConiiUe rncetisug in the that week of Jthuary of the preyious financial year. 
Similarly, the Screening Corwnittee meeting in the first 'veek of July of any financial year shall 
Ploc1.Ss the CaS that would be maturing during the second-half (October-Mardi) of the same 

'financil.year V For example, the Screening Committee meeting in the first week of January, 
1999 woild process the cas that would attain maturity during the period April 1, 1999 to 
Sepiinber 30, 1.999 and the Screening 'Committee meeting in the first week o July, 1999.would 

	

V 	process the cases thai would mature dUring the period October 1, 1999 to March 31, 2000. 

6-4 
V 
 , 	T0 make the Scheme operational, the Cade 	ntilling Authoiitjes s}alI nstitute the 

• first Scrccniji1' Committee of Ilic cujrclt financial year within a month frodLjhc date of issue 
• of these iiStrucijwis to (;onaider (lie ca;es that have already jilawred or would be maturing upto 
March 31, 2000 for grtut oF bciicfit& under the AC? Sbcrne. The next Screening Committee 
shalt lie cinr.tJtuted as pr 1h tijne-;chdtitd sugested above. 	V 

V,. V V  
Ii 

V I 
'-V 

I 	 V  



	

' Dents re :idvis 	to explore 
the POSSlbhi1yofcffcctjjjg Savings 

SO 

/t 	tJio adcJitjoij fIflhI1'Cj;L 
éomtni1oiit that' inroduetio'01 (ho .CPSC1CI,J 11 

	

': 	' 

 
I! 	 I  

•. :. The 'ACP'Sclieije shnll Ièco 	
from 	dnt of 	f [fits, OUice. 

I 	
• . 	

. 

	

I 	 . 
far s persons iCFVIflI 	the Lndl1j AU(Ij( and Accouzt5. 	 are 

Concerlied these oidcis 
SSUc. flci- ConsUut;O11 

wifi the Coznpoii and Auditor.Ge,mrn of'! 
India. 	 I 	

: 	 S 	

. 

• 	
S 	 -. 	

S 	• 	
••••• 	

. 5. 	 5' 
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F11t1 Ccwj Pay 	 in arj 52.15 of lift Report Jias it; separately 
fCCOrnrnejj dcc! a 

"Dy1]iji1 k Aii:iiçI Carcr i'roj
ap  

 Mcchn1j1' for 5differc:rit strearijs of i 
Ocr&' ft has.be11 decided tIijt tILCSLL 

reconhJflc1ld.l0 rnay3be 
Consjcici•ccj separately by (he 

admstratjve 
M1r1JtZ): I)nçj 	W ( 'OnSu1(lioii 

with the Dcparicit of, l'ersonzcL and 
I rarnig 

and Inc Diipa, ('licut oI I pnth[u 	 ' 
I 	

'?, 

 

11. 	 Any 
intcrpretation/cI.il.irict. 	

Odoubt as to the scope and 	
of the ProvisLons of 

• the AC Scheme Slinli be jiv 	hy the Icp:'fti,1 of 	
and i'rajjn (EStabIishrfleJ)tD) .12, 	AllMinjSti/IJe1)t 	may give wide CIICUIU(011 to 	1flStrit( 10115 for guidance 

of all cOnCrflccl and uh;o tnI 	il1I:nccJlac Leps to in1plctrie 	thifl Schethe keeping in 'view the 
ground ,ItutItlon ObtdIJflhig in SLIVI( cfCa1i/ po 	

Within their admjn,stnitiv JurisdicUon, 
I 	

I 

13. " 	 sjoj woId fo110 	 . I 	•, . '• 	
• 	:,. 	

•. 	., 	
. 

lId 	 . . 	
I 

() 

	

.5 	 (K. . HA) J 
. 	 I • Direct or(EabI ShIiii) 

S t 

All MLnistrict;/Dcpi inicn:s of the 
Pre 	 Govcrjic1t of India 	, . 	s ident'5 SCcit8tiyi 	

w 

	

 Pregjdi,t' Sccrctarjap,j 	M hüstcr's O1fi/ Sup;cin CourtfRajyfl Sibl]1 
Secretja(fk Sabhn SCCECIarinVCQbIIt Scrcirirj1' 

'I JPSc/cvc/c&Acj/c,,ntiI Aden1irat;ve Tibunn1(!ixol8j Dcnch) New Dclhl 
 

All at c1a.(J/ 

	

cJ I offlc of the Minj 	of Personnei  Grievance5 and Pefl',1on 	iIt 	 Public  
. . Scrètary, Iation11 Corninjj0 foiMjru 5 	. ' S Secrc(a Nation11j Coni ISQfl 

for &hCdUICd Castes/Scledu1ed Tribes . 	
'e1a, Staff Side, Nat ionaj Con 	

(3CM), 13C1 Perozcsjiaj, Road, N c. w DcJJ ] j Stall :sicJe Mcirjbc;i - '3 o.f tia Nat lanai Couiici (3CM) . 	Establj;Jin,ejit (D).Stcio - 

S.. 

I, 

- 	H 	
, 	

, 	
• 	

I 
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,-;- 

1 	i be ACP Sclicinc e1w1'1igei merely pIemen( ui the higher pay-caIe/grant oI financial 
benefits (through financial "pgtnthlLion) only to the Govcrnnien seint concoried Ofl personal basis and shall, thcrcfo, neither alnoutit to thncL(onaj/regtilar promotIon nor would require creation of new posts for the pL1qor, 	

7 

2 	'1 he 1iijhti p:y cniu npj whkh thó flichl 	jradatioj uthki thS Jieunj hn1I b ' ivnIln ble will be i l't, 300- U3,30o fleyond thin lvel there shall be no financial upgrndtrwi and htglu r p'ats Shalt be fitkd 1ftictly on vacancy based promotio4ls,1 

:3. 	The financial benefits under (lie ACO , .Scherne shall., be granted from the date of completion of the cligihility perIod pri,scribed under 4  the ACP Scheme or from the date of ' icu. of (hies insti uc110n9 whicJrnvir is in Icr 	
7 •' 	 - U I 

fflicf 	
fndrJcia1 upradation under the ACP Schcim shall be allowed after 12 years regular ccrvh eand the second upgrailatjon afLer12 years of regular service fiom (lie date of 

the first financial upgi adatiori subject to fu1liuii of prescribd conditions' in other 'cMords, if 
: the frst upgrtdaton gets postponed on accouiit of the employee not found fit or de to 

ckpaitnuntai proeed e1ct1ijs would 11aveconequentjaj effect on the secord upgradation which would also ge defcrcd accordingly; 

• 5.1 	
Two financial upgradiitioij; under the ACP Scheme in (ho cntire Goveziunent service 

cucer of an ernPloYee shall be counted against regular promotions (rncludrn in situ promotion 
and last4rack plomotion availed tirough limited departnienJ competitive Cxarnwauon) availed 
from tht. grade in which in emplipiee WEtS appointed as a direct recruit Tht shall mean that t o th1dnC1l 

uprtdationq under the ACP Scheme. shall be'availabte only ilno Iar promotions 
during the prescribed jciioda (12 

and 24 years) havebeèn availed by Thn eiipIoyee. ,If an employee has already got one 1-cru1ttr promotion, he shall qualify for thcecond financial upgradnliori only oti collipletioll al 
24 ycais of reRular aervice under the ACP Schcmc. iii case • 

	

	two priol: p1oniotiii; on iegu.lar basis have already beeti received by an employee, no benefit Ui)(lC:r the ACI' Sc1ienir ,  shall amk to him; 

5.2 	
RCSJdCIICy peii(1s (JeguIii SIv1ce) for giant of benefits under (lie ACI' Shcme shall be 

Counted from (he ,crn(1e in which an (tiuployce was appointed as a ditect iecriiit; 

6. 	
FulJlincjit of nozmal )roIno(jffl1 iloring (bench-inaik, departrncid examination, 

seniority_cum_fj(uess in th case of Gioup 'D' employees, etc.) for grant of fInancial 
upgl:adatjoi'ts, petfoi'mac oI such duties as are entrusted to the employees together wiUi 

fmauu'1 opgradations personal to the incumbent for the stdlcd 
purpos and restriction of the ACP Scheme for financial and certain other benefits -(House 
Buifding Advance, allotment of -Govciiimt accommodation, advances, etc) only without 
cOiiferrinj any privihee related to Iiighr statits (e.g. invitation to cerdilionial funcliotis, 
deputation to higher p<s;, dc) shall bc ou"Ure 

(i for, giant of benefits wider (heACP Scheme; 

5/- 



I' 	'/• ' . . 
;i. ' 	

L)flflCjaj upgui(1Itj()l IiIJ(1t iii 	LhCflIC nbaU b 	;iven lo tho nnxt 	• in l((r(it WUI 1i' uxIUit I'warcJty 1 	a cdrcJcfItegoIy of pbsts V1t1IOUI creating I1cw:pQs. 
1r th PU1J)OC. l:owcver, lii CaS:C 

of fS()Jfltcd posts, n the bsckIcc of dcfiz3cd hierarchical grades, fii1aIwja Ptdtion ;halJ. b given. by t 	MiñistriesfDcl)&efltS Coucerned in' the 
iXfliflc Jiately next lugher ,  (jjf 	pdy-sçle as mdu.atecl In jjj %Iikh is iii keeping W1(hPLrt4 of the First 

Shdj annexed to the Iotificatioji dated cpternber3O 1997( of1  ttifl1yofFJnaxi 	(J) 	iznbnt or Ejcnduuic) 	 ' 1flCt1JUbcfl(sdfj5(,Etcd 
pOk jn th py 	nk 	, 	IHdk8fd iii 	

j11, will be cIIgiI,lc for iho J)IOj)f two only to tIje i'ynl 	S-5 iuid S-6. Finaiic1n1 Upgtadntio • on a (lYflflrflic 
basis (I.e. wiih 	havi 	ctn 	posi • 

in . t10 rc1cviit ncaIci of pay) 'hus been ' recoflj,ic1dccI Iiy tJi Fifth Citra1 Pay 	 only for tlie.j 	of iso1aEc] posts; which Jinvc nc 8Vcnue of 
P1'Olimt.ion at Sincc finncia1 pgradatjo5 • undcr • the Scheme shaji be PCr;naI to tIm 1 ucuiiit,jit of tic ioinj 

poat, the nmc shall be filled at itsorigj,iaI 
evc1 (payscaJc) when vacate<j. 

1'ostswI1 are part of a welldefthe(j cadre SlialLt qualify for . 
5. 

the ACP Shemc on dyiiairu' ba;is 	
flie AC? benfts in their case shl1 be gruuEc(j 

COnfort:ng to the xJting iJeriii ciilco,j striituie only, 
1; 

Tfie.flnacjai upgdajo unde the AC? ,Schc 	shll be purely perswj 	to. the. Ctnp1oy andJtntL Iuw 
tu' hi seiority pos1tlo. As such, thcr. shall be no 

additional financii upgrarJ1j,1 for the senior employee on the pound that the junior employee. in the grade has got higher P'yscde wider [lie AC? Scheme; 
On uprada{j)JJ tindi 

the AC? SJc1Ue pay of an 
01"PlOyce shall  be lcd under the provisjoijs of 'FR 22(1) 11(1) siihje.ci to a 	

'niInuj u'nicjal bccfii of ]ts.1OO/ as per the Depurtnient of Personnel nd 'lraiflirig OfL'lcc Mctnorandu111 No.1/0/97pay dated July 5 1999. The thinjjcj bcnefj nhlOW(J 
tilikkx the'ACp ehe,iic shall he fj and no 

pay-iiatj11 benefit 
sha ll accrue at 1l],e time 

of reguIa piomit,n ic, posting agabst a iwiiw1 post in the higher grade; 	 . 

grant of higher pay-sLe tinder the ACP &heinc ' sIialj be conditjoiiiil to the fact that an cmpIoyci,, while accepting the said benefit, shalt be 
cp1.,cc for regular proiiiotioji on OCCU!U1CC 

of Vacancy Sub8equc:itly. In case he refuses to aept (lie ' higher post 011 regular prO1i1(jo11 Subscqueijcty he shall be Subject to normal 
dcbarjne,it for regular prolnotjcij,i as rescril in the general instruc(jog in this regard. 
Howcvc, as and when he accepts regnEu pronlotion thereafter, he shnli become eligible for lh secoad tlpgni(Jnhjciji undor the AC1' chc only uftr ho cOflij1tcj the requited Cflibihity service/piod under the AC? Slicme ih that higher adc subjct to the conditioii that the period, 

for which he Was dcbaucij for rcgu1i pronlotjoii shall 
hot count for the purpose. For cxampLc,f a person has got one financial upgtaditjo tcrrenderg 12 years of regular Sex'ice 

and fter 2 years therefi'or if he 
i'efuse.s rclar promotjon'd i consequcny dcbarrd for one year and subsequeiitiy he is promoted 16 th highe grade on regular liasis afk:r COIn1,Ie1jii of 

15 yean; 
(12+2+1) 01 rcgutac SCI\'jCc, he shall be eligible for considcritjj1 lör the second upgrad l,iun imuit.r the AC? Sciujuc only aJThr rcndetj 	tea wo yeai s hi uddit ion to Iwn ycaus of SCrjce aliendy iei Icteul 	y hiw aJct t1a f1i( finuiiici} upp.nduhi(,fl (2 1 10) iii that llmr 25 y:n: 	(12t 	Ii I 10) of Ieijjir 	tvic 	t)e(:il; 	tli 	(lebuIiiiit p'iiud of one ya r can not he taken into neci w I town  grade; 	 1'(J t uc tequ lied 12 years of rcgular ;ci vi c in that I iglier 



-nit 

/ 	 of. cliip  ti 'fp1iy prthng 	rn; €if bnfi 	doh AflP hhi1 	1niI1 	I$1)j 	iJni fV 	HI 	)iflhil(Jlkfl 1 	LtitftiP hhhII tIit(oi e, tie re1ilthed Uilder Ike l)IOVISIQflS I 	 and intruc(jon thereunder; ) t I 	 t 

12 	[he propocd ACk' Scil 	onLenpIatc mcrcIy 	 pQj4 	1 fn.4 the hLgher,t I)-Ca1/grant of f undubQ,fl on.ly nd 7shafliiot amount Uol a ualJfu nctional prornohon at' llie eiupinycs 	nGrrd, Sinec orclor mailtdill nicrvl,ttiw in pwcnoUtm ppJicati only In t 	cu 	of gIitiiruomotft)iI, rcscrvu nu1ros 	shall not ftpply to the ACP1 
 SChernc'whii shall eleud it beiieflts uiufomiy o, alleLigb1e SqSeip1oyees also 

time of rcgulnj:/functoJ)nj (itctua]) promoUonilC 	ControliingAuthorjtjes shall cnur thul aIJ i C5UV1 lion ni (I rt arc nppltcl utrtctly, 	 ' 

13. . flxisttng (Ietic-UouJ (.irQ1flotionseiues izicluding in-situ promotion scheme, in yarious 
MixithLri.es/Departniej may,. 'pei- ,ClioiCecoutjnu to beoprationaJ for.'tbe oi1cerned 
calegoriLs of enployecs Hovievr,tlse schemes, shall 4  not run coicunently, vith theiACP 
Scheme The Admnh1)JstI,tvc M stry/DcpaP,.ineut -- not the' rnp1oyes -- ')hallhave the opUon. in the matter to choo;c.1je(syecn lime wo schemes, i.e. existing time-bound Prornotidn 
scheme or the ACP Scheme, for vrióuscategorks of emMo'ees. However, in case of switch-over from tho existing time-boumi promotitn scheme to thcACP Scheme, nil stipulations (viz. for p c'nmo iou, rcd,islributjo,m pO15, upgrada(ioii involving higher fuucIional duties, ctc) made 
undem thefomier (existhig) scheme. would ccas to be operative. The ACP Scheme shall have to 
be adopieti in its totality; 

:i '1. 	Iii ce of an cnmploy ci:- dcl.larcd Hurplus hi his/her orgaflislmliouu mmd in cue of ti:aiisfcn 
incEudhui unilu1er1 lrans1r on icque1, the regular serviccrcnderc(J by him/bet n the previous 
orgrmiatkj shall be counted udong with his/her icgüar service in his/her nessorganisa(jon for 
the purpose of giving financial upgzaclation under the Schcme and 

15.. 	
Subject to Condlijomi No, 4 above, iii (uSes where the employees l.iave already Completed 

24 years of ,regular Service, with or without a promotion, the second fmaucial upgradation under 
the scheme shñhl be granted dirccH4- Puilhcr, in order to rationalise unequal level of stagnation, 
bcne1t of surplus rcgiilar service (not taken into account for the first upgradution under (he 
scheme) shall be gIVCJ1 at the subsequent stage (second) of financial upgradation under the 
ACP Scheme a a one tiinc. measure. In other words, in repcct of employees who have already 
rendcrerf wore than 12 years but less titan 24 years of regular Service, while the first financial 
upgradation shall be granted immedatcly, the surplus regular service beyond the first 12 years 
shall also be counted towards the next 12. years of regulat service required for grant of the second 
financial upgradat,iojm and, cnscqucufly, they shall be considered for the second financial 
upgradation also itS and when they coruplcte 2. years of.i:cgular. service without waiting for 
Cohp1c.tiofi of 12 more yew of regular service after the first, financial upgradatioii already 
grancd under (he Scheme. 	 . - 	. 

.1 

0 	 t4 	I 

(KJ4 IHA) 
1)/i cc- / at '(E,'s/a b//s/it; ic,'; t) 
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ft 

The main featur of the Assured Care rPro9rs1O Scheme are:- 
I 	 I ' 

rcjujIri 	 flon.  

• (ii) 	It hov no relationwifh 	flcje, I 

. •.., 	 4 	
2 

Normal (igulor) prômotio, on the basls 
of Va cancies will continu& to be grart 	as pr ralevayit rules, when. cancie. in .  hl9he.r. i 9rade an ": 	 . 	

4• • • 	.• 	 .• 

(lv), Cadre Rvlw will not cee, 	•• 

(v) 	The buiefi I is on personal basis 

() Two financial ugrada1jon5 under the ACP Schemesliaij be dUabJe on cornplein of 12 years and 2 
z3 	 4 years of 're9ular ervice repectivly. 	- 

If the firt upgradaijoii gets poztpond on account of the 
ct"Ployize not found fit due to t )epartmental proceedIngs etc. this 
would hoveconequntk effect on the second up9radations. 

If an C 111)!OYCe has already got one rular promotion, he shall 

qualify for. the first financial upgradatjon on conpIction of 24 

years of r'eqular ser'ce uiider the ACPGche1e, Di case, to ptIor 
promotIo on re9ular bask have already been rec&vd by an 
employee, no 

financial benefit under the scheme shall accrue to him. 

(ic) bcparvImei . I..al Screening Comrnitte 	(same as bPCs) to process 

Cx) SCr1ing to be held twice a year - Jan and Jul in adnce. First 
screening ?o be done within Oile month of the issue of th order' 
for' cce maturjn9 upto 31 Mcirch 2000. 

(xi) 	5r-hellielto be operaiioJ v.c,f. 09 Aug 99. 



NO UpgrQdiioi ,lo be given to the next higher gr 	in accordance 
with ccistin hiwarchy. in th 	 n 	Qfolaid.pt 

e l' I 	i..v 'c&l 	pci' .'l'utidut'dcy .calir rtoiii,'nridc.d. l)) 

(xi i 1) On financkil upgrodctiori, the cocericd employecwill,confinu to' 
r'I ai n old ck; irio lion and jr1orn such dui ic us entrus cd to 
1 hi cmployee4 . 

(xiv) The ACP 5chellic will be reji'jcted to financial and certain other 
be.ncfii's like Hbuse Building Adnce, AUatrnerit 'of Go'ernrnent 
Accommodation; Advances etc. only. 'This will riot confer any 
privilege rc1ted'fo higher s tcItus eg. deputalion 2to highi pot 
etc. 

 
U 	 I 

;(xv) On upgradation under \CP Scheme, pay ofn 'employee shcill be 

fed under thprovision of FR 22)(a)(1)'ubject to a inimum 

firioric'iI benefit of 1,lOO, The financial beriefit allowed under 
'the. ACP Schemi4 ,  shall  be  final and no fb<allori benefit will aceruc 
at the ti l nia of re9ulor promo'J ion. 

(xvi) In the matter of ticiplinary PnaIty proceedings grant of 

bnefit under the ACP 5die.m wifl bubj 	o rule.s governivig  
normal rarnotion. 

'(xvii) Ordcr. rcrdinq It1valion in proi'noi ion arp. ricrf aplIcoble lo 
I 	 ACP .Ch(1. 

• 	(xviii) dtinQ £ri Situ 1'ram0tor Scheme vitl not run concurrntly with 
the ACP Scheme. 

(xix) In cu 	t"'h e i ,e eniployces have already completed 24 yecrs of 
r.guk 	ervic with or withQut o promQticn, eccnd firionc'iQl  • 	
upgi'cidai ion ui'ick'r tli: 5c cnic hul I be granted direc 1 ly. 

/ 

/ 

'A 



/ 

Goverxjrncrjt of Iiidia 
Mini.try Of Per.sollnel, Public Gricnnces nnd Pcnon. 

(Depuijinejit o1 I'crsonncl uni 'frttinin) 

Nw DelhI 110001 
- 	 February 10, 2000 

Um 

• 	5ubjecl.... A3UREb CAAECR PtOssroj SCHEME Fo1 THE CENTL 	• :, GOVERNMENT C1VUAN EMPLOYEES - CLAIFICAflONS 
REGARUING 

4 Tim 
undcrsigid Is directed to invite icfcrcncc to the Department of Personnel 

and '1'rainj Office I\lcmorajjdum of even number dated Augusi 9, 1999rcgardiug the 
Assured Catccr Pro:cssjon SCheme (AC'S) Consequent upon intoducUot df the 

,

chcnie, clarifica(jojs have bccn souhL by various MinislriesfDeparjrneiits about certain ISSUCs 
in COflhIcetjoj with imptenntatjo11 of the ACPS. The doubts raised by 

various •qu;Irlcrs have been duly examincd and point-wise clarificat.ions have 
accordingly. been indicated in the Airnexure. 

i'hc ACP chcrnc should strictly be nnplcmcincd in keeping wiUi the. 
Department of l'iuc,j and Traininj Officc. Memornndun1 Of Oven number dntect /\ngust 9, J9v ad with thc ufwcsuitj cIarlficuti1i (Anexu). Ci ii'Iero the A CJ 801cme, has ti, i:my. bce 	 .Jinii ho r'Ia)$Jed/,.c(Ij! if tho SWUC arc 

 
11
0tj61,n1 to b in 'wcordance wiiI thc ScIic;ne/cIa,-jflcatjons 

3. 	An 	 may give WidC circutatioj to these clarificatory ;: 1 ;11uctjon; for jiicral juidaoc(: 	 d l)pm.upriate aCtiOh In thc inoLtcr. 

I lizidi VCISi(flI 	't)Lild fohlw, 

KK JHA) 
To 

	

birector(Estab1ishflen . ) 	J . 	 . 	 • 	 . 	. 

All MinisLrics/Dcpai . tnci of the Govcrnmciit of india 
Prcsidtni's Scrctarjat/Vjc. PrcsjcJcr)('s SccrctariatJprjme Minister's Officc/ 
Supremime Coin /Rjymt Sahhu Stcrcturja1/Lok Sut,ha SccrclafjatJCitbjncl 

Admnijiistrjvc Tribunai(prjncj1,1 Uiinh) Ntw )t:ilij 
All ;i :lcIIc(J/sUhonIj11t ofl ices of theM inistry of I'etsonnct, Public Grimilices mld l'ens torn; 

Secreurry, Natioi,nl Commission for Minorities 
Screi;ij y, Nati imat.Comj nit;siomi for SchduIed Ca8tes/Schccj1lcd Ti ibs 
Secretary, Saff Side, N;iti(ji;ih Couni[ (JCM), 13-C, 
Delhi 	 Fcrozcshaji Road,Ncv 

.1. 	AU Sui:i Side Members of the National Councjj JCM) 8. 	Lstablislmnic,it D) Sccljo 	jci 	 . 

2/- 
D 



• 	
' 	 • 	 . 

4! 	 " 	 ., I, 	 • 	 . 	-. 	 , 

/ 	

F 

MOST IMMEDTE 

/ 
• 	

' 	 ': 	 fl 	

• 	 1 <1'' 	- 	

- 
MINISTRY OF DEFENCE, 

Stibjoct: 
Ajj 1;oor Pror 	Jon Schom 0 for the Cone al ovtornment  
Clviii 	 Crjfl 	

regard ing 

in cntU1uaUon .01 
.Minjst, of• Defence W.note dt,12,,899 "on' the.abovo subjoc 	cOpy, 'of Mli 	ci Per$onr1eJpUbfl 

Gi'ievnc 	sid Fijø, 	'DQprrnnt ol Poron 	TraFnIri 	O.M, 
NOt3Q34/l/Ol(1();j 	

dLlO,212000 cry 	vrI)u polith :o of ACP 3ofiUr)lU 	on( herewith for information ni 

(C . \. Subraninafl) 
Jeputy Secretary 

2 . 2O0Q G/Qrç; 4 (Clv) (d) 	DGNCC/p0o 	
OG DE/Adn1, Air HQrs/p.. 	

DGAf:tS,DG?13 DGAQA 
NHQ/cp Dto.O.,F.j, CIcutta 
J9&DfQp 	

DPR 	
0/0CAQ 

15.2-2000. 
• 	, 	• 	Copy to: 

0 (Ap)t)• D (Fy.iJ), 0 (R&D) 0 (GSIII) D (QS); 
b (Q&c) D(.JCM) .  0 (AG): 

D (N-Il) D (Aft-ill) DFA (AG) 	D Wor) 0 
The CGDA AU IrD(DAs All Sr. DY.DADS The DGADS The Asstt. Aujt 

'OIflcors(Dcf'e,1c0 Soiicos) 	
Kirkee, Kanpur Bangalore • 	 And Aliahabad • The Director of Acco 	

(PQsi) APS Sectjo Nagur 

	

• 	440Oi, 

	

• • 	FA (AG) DFA(NVy) DFA(A 	DFA(3uu90t1,) • AFA (DP-I) OCR Factory 4  Calcua 
• 	

' OCeU Chjcf Caeen OIACCr/QMG Br,, 00 Deience Seurj 
	n ops Room No.4 H Blockir HQrS/JDPC AGJPS3A; AG/p53B. AG/B ciget; • E-in-c' Br./CSc; 

	Br. ElB; HVF Cell; AddLOGOF Kanp Ir; 
• 

	

	
DGQA/Adn1,i4. RS24; Coast Guard HQrS/Natjona, Stadium N ow Delhi; 
AD/DGQA(000rd); General Secreta/AIQEF 70 

 411003 	 Market Road, Kire, Punc- Gonoral Secroty, INDWp 25/19 
KorachjJ(lni Konpt r-208001 • 	 Chjmaii CAT Forkilcot 

H0U3t4 Copernicus Marg New Doll) I. 	- 



- 2; 	Sonic employees have heen i1boF 
sdcction grade/i i'81111 pronloiions though 

• 	Lhcse guides are 1101 a putt of (he dcliiicd 
- 	hierarchy. Whether this is to be conidcred 

• 	
as promotion for (-lie purpose of ACPS? • 	
Aiso, what will be the sitmilion If SCIeCUOJI 

- ' - 	grade has bccn,. allowed in iiôu of higher 

Tsc? 	- 

1 	t 	it 	 I 	

r i ii t 	
ANMCU 

I . 	 • 	 . 	- 	 -- - 	 • 	- 	- 	
: 1' ; 	LfcrcjQjfice 	

I 
4 

S.N.. '.•. 	..,. 
Two Ctarificcjfjon;.t 

pti 	cairyiii 	iifeent 	iniy 	scales' Since the bcncL-it 	of. tijgrathiiiou under AC!' (on31t(ti(ing two 	ungs in a hierarchy, have 
now been 	in the 

Shnic 	ACPS) arc to bc allowed in ihc placed 	tmepayscalc is cxiting hicrarchy, the mob Wt' indcr 4CPS a 	r 	cuht 	oh 	rtion its 	iton 	01 	p IV scilcs 
I hi 	lii 

shalL be in the Incrarchy Cxisting ufter nirgcr,  n. luhiul 	illlo 	clnuusg. 	in 	the 
hierarchy 	iii 	us 	iiisidu 	two 

of pity 	_alu by Ignoring Lh 	protnolion 	An as 	po't 	wInLhl 
constitund KLth.r atal promotion Lradls in 

unploycL who got promotcd hum 	l0wr pay- 
alc 	to 	lughr 

11  
the prc-lncrgLd .cnario 1 hayc bccorm. OI1L 

pay sak as a result of 
promotion bcforc mcrgct of payscalcs shaV grade 	ftc poitron 	may be clarified be' entiikd 	for upgradation under ACIS further 	by 	way 	of 	(he 	lollowing 

llluslratu)n 	priür to the iuipknituitution of 
Ignoring tile said promotion as otherwise lie 

ouId 	be 	placed 	in 	a 	disadvantageous -(huc 	Filth 	Cenual 	Pay 	.Commission position 	ViSj-viS 	the 	fresh '  entrant 	in 	tile 
YCCOnhsjieruda(iii 	Iwo 	categories 	Of j)OSIS S  merged grad.,  
wcrd in' the 	pay-scales of 1s.120U1SO() 
and its V320 2010 rsputtvc1y, the iattLr 
being -pronthiion PO1 for the IOrmc, 	13uIh ' 	I 

• (he posts have now hecat placed in the pa- 
calc of RsA000-6000, 	how the benefji.s 

of the ACI' Seliel' lie 15 to be allowed in ' 
s uch 61 1 q') -: - 

Mot)itIty under ACPS is to be ahlowcd in the 
'cxisting huicrarchy'.'As such, if any selection 
grade/in-situ promotion has bccn allowed to 
employees which i not a part of the 
hierarchy, it shihl 001 be f counted as 
promotion for, the. purpose of ACps. For 
illustration sake, junior cngineers of CPWD 
appointed in the gradd Rs.5000-80001. , ar 
lkwed the scale of Rs.5500.9000/- 'on 

completion of fivc years-of' -regular service 
and '(lie scale' of Rs6,500-10,500f- on. 
coinpietion of fifteen years: of regular 
service. The scale of fls.5500-9000/- is not a 
part of the defuscd hierarchy for' them in 
such cases1  thc'pay-scatc which is not a part 
of the hierarchy may be treated to hae been 
withdrawn. l'Iowcver, full in pay resulting 
out of tlds shall be protected by grunting 
personal pay iii the aforesaid direct entry 
-grade to be adJusted against future 
increments. Moreover, as per Condition 
Noi3 of ACE'S, such existing (jrevious) 

• schemes would be' discntinucd with the 
adoption of' ACt'S. Howcvr, in the case of 
COilliflOfi category of posts, the cxiStii)g 
hierarchy iii relation in a endue would mCaII 
the restructured grades-.rccommcuidecj by: the 
f;j I th Central Pay Con -nussion. 

3/- 

Li 
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.v 	_ 	.-- ____•_.-___ Ioj11 of doubt 	 ' 	
CIajfjca•101 	. •' I 	 • 

: 	

IflSuj Jsolalcd 	opio should bLciUcr 
' •$cale 	f Rs . 3 U 5 u 459U.!1Hi 	t'cii flhIL)w 	I() 	I.Ii1()W 	llio •, I)fOIlIIIIj()II 	UIiii 	'UI 

	

fl-Jj(11 I)IL1I,lLjtjjl JJ1 Iliti jiitduo( I.'I(jj- 	t)rn'ulitd . Vide DoF&.1' O.M 	cz2O/. 	: ' . •. , 
) 	oqUOwIlrL€I 

1  per AV((urc H of (ho I/92-Eu(D) daLcd 10 ] 1 1993 cad wtk 
t 	

( o M (idLLd 9 3 J 91)1) ,> 
[ b1L 1 ils 3UU 	U ii No 35034 /97-t1(D) th1d 1 6 1998 490O \Vliii Should be the gradL llovccI or 

Lo Crant bcnc,fji to 1h.. 
iflUmL)fl(S of 

. . 

• I • 	unàrACpS? Siflhi1UrJy1DpuLcji Ricic:r in 	such 'soIaccI,dt 	a 	
as vr 

I b- 	 I ( vi'çJ IIiIY SLIk ur, R.95O 140() Coii1i1 	N 7 I)f ACPS ' " 	
, 

,•:. 	- 	
: 111(1 8ta( •1 •  car 	Iivej' in LJi 	 : 	. 	1 	

I  • •. . 	 • 	.. 	
! • 	. , 

	

:o R.95o]5Oo I1;ve bcc,j allowed rCViSCI 	. 	' 	.1 . 	: • ••' • 	: 	. 
I 	

ale of 1s 3050 4590 W ii hhOUkI 	 I  • 	 I j 
: 

.. 	., 	: 	the hcj 	1lfl(1crACj)S?:.. 	. 	. 	.• .. 	.' 	
1 ',:1 	. ( '...fl I 	:. 	. .. 	. 

 1 	

: 

' j 4 	a 	
WhciC a J)Cron Ls.appointed tqa  I lie benefits undLr AC?S arc flutcd to Post on transfcr 

( t)otpLiø,i) 	
iia&lpay sc.ak and do not confec

' I 	JflOIhr 1)Ot, vhL1j 	1i 	d5ILttIQl, dut 	and r SJ )OJ1SbI&1jc3 of thc 
Yar of 'UVIL or 1h PUrpOS of ACPS 	

P0t flnc tti bjc critrjon [o will <wint fwm Lh lniLtl! 4'PPOifltU]nL or dl low the higher pay, Scai undc, ACPS othc1 	
should be whether a pon is worng in the 5.

j Same pay scale for (lie picscribecl period of whether a Gov ninCilt SCrvint, who is 1.
12124 years. 	onscque,itjy So long ilS a dii Cc( 	Jeeruil 	n 	Oii 	iath: 	

and icron is in the same pay scale (luring the subsc(1L1(Il; ly 	ii:;:; another pbst ;'iaii as 	period in question, it is inima[yj1j \hiclhicr recruit, j:; eligible fur 1i;t iinc 	he has bccn holding diIftcni pus 	in Ui 
• 

	

	
Upgradj(j11 Uinkr ACPS after ConrpJeIori same pay !;cale. As such, if 

n Oovei nment '. of 12 yeats of :evice counted !O1u [he servant has 
bCCU appointed to another post in 

• 	:1: 	rust appo 
merit or front the Subsequciti tIre same pay scale either as a direct recruit or , 	sccoucl dppoi itrflcnt dS direct tu ru I' 	

on dLsorpori (tranfcr) bisi or first on 
dcpta 	b1isic and bkr u Abojbcd (on 

• 	
An 	flrp1oycc 	IIui1ttc(I :' iuiu• 	irar 	basis), it should not make any r deptatior 	

to a post gets ab5Qjbd diUre,tcc for the purpose of ACPS so long 
• 	" 	

•• 	SubscquCJlti) whether absorption may be 	is IIC i in (he Same pay scale. In 0! tier termed as Proniotiori or dlrc rCcrujLflleIIt, 	
words, past promotion s wet! as past iegular • 	

What will be the CaSe if an e)Ioy 	
on I service in the same pay.scale, CyCn if it ivas 

deputatio, holds a post in the same pay_ on diIircnt Posts for which appbjfl[rncnl wa • 	
scale as [hat of the post held by him in the made by difIbrcit methods tiLe direct 
Pre;el1( cadre'! Also, ',hiat will be the 	recruitnie it! 	absorptjo1i 	(transfer)! Situation if he was holding a post in the ( deputaUon or at diffeent places Should ,bc I 
J)areiit cadre carrying a lOwer payscaIc? 	tkcii Into •accaunt for comu(ing the 

I prescribed period of SC1CC for the puosc 
I of - AC?s. 	Also, in case of absotjo 

• 	I (Ira lsfcr/dcpu[atjon 	in 	the 	aforeajd Situatj 	promotions 	earned • in 1  the I 
- 	 ' 	

I previoupie.;cn( orgasrjsauofls together with I 
the past regular SC1iCC shall also count for. 1 

I " 	p;npusc of ACI'S. 	IJuwcvcr, if the 
appoinlnicnt is made to higher payscaje 
cihrcr as on direct recruitment or oil  

• ahsorpiiun (transier) has is or uiist on 
dcputatio11 basis and later on abotbcd (on 
transfer basis), such appOiJtlliten[ shah! be 

•  I.
I • 	

heated as direct recruitment and past ••• • 	
• 	SCrv1cpR)mo[ioIl shaltnot count for • 	

H 	
bnctits under ACPS.. 	• 

L 	 • 	- 	 - 

. 41. 

• 	•.•. 	.• 	• 	• 	• 	 •- 
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.3 NO 	 Po1 	øf.  doubt 	
CIorficQtjoI 	 I 

.--- 	
. _•_, r-- 	 -.-----. 	. 	

' I 

( 1, 	r1 	
'"p 	Nuuic 	to ay in 	ot trajjr. 	,, 	, I 

r 	
I 	

I 	 d 	
! 	I 	dxninraijvc 	j;oud, 	involving ( 	 I 	' 	

p , /1 

 i 

	

	J 	
I 	 piI1 	 o 	diltilon 	wnii; Iho 	t ' 	4 ' 	 ' 	

I 4 
4tI 	

I 
I 	

fflint j, i1i rct, rciThrc1 n 1h 	tu 
grade at Iwo stins may count for ACPS, s' 
•;L)(.jl 	(1.  inrfC, 	•flI 	vithiii 	• 

'I 	 , 	,. 	
orgaIljsa(jo,i 	ordcd : . gaiärIIy 	' for flC1iit' Ir 	

CO11t(j1 aGol is q  and 
t ile service renifcd in tb edrllcr tatio 

. 	 . . 	 S 	 • 	 .. 	

I 	
COufltS (ipi.Li1It scMcc for1roinotion. 1  1 	' 

- 	 ) 	 - 	 -- 

	

I 	
lj 	i 7.:.: Whether. the iIti(jog 	AC! 	

8p1icab 	on 	t Apphcbie to the cn1ployc 'worJdig n the I OvCri,it caylilati einptoyc cs and, as uth, iilSLrurnentaIL(j1s 1ik aulo 11on1ou5JUd1CIdL does not get automaitcafly Cxtcndcd'to 
1, 

 S(citutory bud1L7 Similaily, whther thL UUtononlous/StutQj
.  bodic A conswo oç&rs arc 1  Ippliab 	to th. crnp1oyc 	dccn,jun in this regard shall have to be taken WOrking in industrics govrncd by crtifcd by, the governing body/conipcic authority! 

Standing ordcr, Factories Act and orgdfllsd(joji co!ccrnd .ln rLldLlon to others, 11ndustrjal Disputes Act, eLc 	I 

	

____•• 	•_• 	
4J 	- I , 	Appoi,i Inent OH IhH 	ii 	

1 I1W1e4fl 11 II i Iuvunt l&ct LiIIHieifl ittile piovTr dLpaltnicjulal CAIIIUII,(IlloIi by WIuLh an 	lilhug up o( vacancies of Stenograp)Lrs I cmp!occ joimd a nw 	
jc]liul bL I Giade 1) /Junior Stenographers by direct I 

lrcitcct n pi oniol Ion or not ror1elinpk I rcu nil Went, IIICIIJCUOU of I DC 
	10 th in cii:, nt ( Lnip I) inj liuyufl h1 'polifleJ I (ifoi cvdd 	grade 	thiougli 	Liirnted as LDCs or Otade-!) 	tdti 	plirs I Dcpattrnentaj Competltjv E ,taminatjo may I appulntcd froiji alnonp 	LDC Should b(. be ILcatc(l a' direct rccrliitrnLnt for ,  tlic I treated as direct recrails or nj ihe purposof bcnct under ACPS. }lOWevcr I rcccuviglier grades, 	. 	

I in such cases, seMce tefidered in a lower I 
shall not be counted or ,  the I 

purpose of beni under ACPS. The Case oL I 
1 Grade D' cuiployces who bcconi LDCs on I 
I tIi :hilSis of dCPaIIWCIIIa1 cainaIion Mnd 

Ofl diffelcillibuihig. iii tlicir ease, lcv1t 
I Recrui, Rules prcsribe a promotion 

quota to be  fiHod .up on, the basis of 
I dcpartincMal Cxãrnjn0 Tiircfore, such 
I `PPOW(IlIcIlIS shall becoun(cd as promot;fl 

_J 
 Jot the pthposc of ACPS. Ili such situations, 
past regular sçn'icc shull also be Coufl(c for 
futthij bLnLhIs, if dIly, under (lie Schcrn 



_ 	 _ 	

5....,.. 

• 	pi of doubt •. 	, 	 CIorifjctjon 	. 	' •• I •5 	
f . 	• 	

. 	 ...:, 	'. 	 . 5 . . 	... 	 ••.• 	- 	,..• 	•___•• 
9 	 j -0f it—is,,Uea dLmLrLIojtmiljd py 4i? R 7/5-1 50 wi' i'lo, LI Uo cjrqti1; I) 	1( TiS 11 5W- i iii i_ ul untkr t.iisidcntjuii ot ihL cmploy 	VS t rcsuli of dO dgrLunuit Ndlttw Ii AnumdIy Cnmniiiu. 	It h t not bun ' - 	, 	with Lh' Stall Sid. in (tic' Natwiial 	.igri cd ULhLr. to In. it thL l)IuIIrntIon to S-2 nd S-I u 	' Cotincit" of JCM. 	Those .- Group-U one or for merging the pay-scales. As Lh mcrger kr ;' 

cmluyees drawing Its. I O3O/-' (tire-. 	( he pay 	ear tier wa: ii II I esUlt of iiii ngrceineiil 
• 	rcvi:;cd) 'or. above as ba;ic pay' !)ivc only with a vicw to provide certain rclicf to the 

heu aIlwed S-3 (levi d)"(R.2ó50. sliIgmUirig Cnlployces )  it cannot,' initself be Ihe 	. 	• 4000/-) and it IOSC drawing rl leivi grou act for allowing iIII.I it ionil bciifit. As juct, a a 
:becn. aHOWeLI S-2 (revised) S (Rg.26 IC)- employee inducted iii 'S-I atal. now, lacud;iaS'2 3540/-). -  The • repluceiiieiii ;ciles of Shall bc allowed: one more upgradatión i.c!'in S-3 R.,210-3540/- 	and 	Rs,2650-4000 uiiicr ACPS. An emplOyee inducted inS-1aud 110W 
s hon Id' tie . Irc:i lcd ar (1JIC. 	Sin 	5-4 	I)tirCCd m ill  ; 	llol'00 nIluveil uny' ha (tier 
(revi ec1) (It' 2 hO 100/ ) du,s nut 	upgrathtioii ts 1 lii 	h.is ,allcddy. 1  .iv4tttcdjof two 
OpCOILC J  in ii 	Cuiti ,it Seeut4u itL, 	tin mCI 11 up 'l; f 1IJILIUIIS 	 I 	 4" G i OUt)  D' enhIJlLyLL 'tiOIJ1d ho 	 I 
'ecoitd u ,r id lion in S 5 i c R3O5() ' 	,t. S 	 -' 	

S 	-• 	 • 	S 	 • 	• 	• 	
• 	 ...'' 	' 	. 

- .. • 	 . 	 - . 	 • 	
. 	 I 	 . 	 . 

.10. 	For isoiatcd posts, the scale o(paykir hnioIa1edposis, the scaics of pay for. ACPS shall 
• ACPS as recommended by, the Piv be (lie same its those applicable for siInilnrposLc in S 	

. Commission JU-Jy bc. implemented and the same tvlinisttyl Deparlmeul/Cadre- except where 	
S 

not the standa 	mm rd! coon - piy-sc:ilcs the Pay Conimissiomi ha recommended specific pay- 
indicated 	vidc Annexurc-1L 1  of the 	caics for mobility under ACPS. Such'.spccific cases • - 
011ice Memor induin J ited Augu t 9. may be 	Ldluined by rcspecuvc Minisirit.. / 

• 	1999. 	• 	 .: 	I )cpartnicnls inconsuli.nion v.'ith the 1)epartmen.ol 
L'cisonncl and 1 iairimiig 	th. case ot rcmunirg 
isol ild pos. the p iy se ties ont imned in Annexure- S 	
II of tli Office Mcmoumdu;u thiled August 9, 999. 
(A(.l'S) sh ill 	- 

• Lii... 

• 	. ' ad-hoc basis and who is subsequently 
• ieguirised, 	he 	id-lioc service' is 

• • COUfltCd tO\VaRls i:ncrcnieiit. Whether 
the ad-hoc 'ervicc may be cowited for 
the ACPS also?  

12.Twlico an 
LiVeU financial u1)rad,tt1on in (hoop-B 
scale, whether it shall have theapprov;tl 
of thc authority co; apccnt to appoint 
pCISOUS to (he Upgraded scale. ' 

No. In leuns of para 3.2 of the OUc.Mcrndt 
dated August 9, 1999 (ACPS), only 'regular: service 
which Counts for thc purpose of regular promotion in 
terms of relevant Recruitment/Service Rules shall 
count for the purpose ot upgra dation  under ACI'S. 

While d1ESchcme provides for oiilytiunTiI 
tipgr:tdatipns loan individual and not the upgradation 
of the post held by him, the classification of.thc post 
held by the olilcer should be with refcrencc to the 
scale of pay of the 1)051 held by Govcrnmcnt servanr 
on regular basis and not with reference to the highr 
scale of pay granted to the Government servant on 
uptjradation _utulcr ACPS. •  Howcver,. upgradation 
under ACPS may t)e allowed with the approval of the 
authority competent to make n appointment in the 
upgraded sc kslgradcs. 

6/- 
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.. 	 . 5.1\10. 	• 	 . P;;j7f •  doub . 	 . . .. 	 . . 	 . .. . 	

Clai'ifjcatjon 	 ' .. : • • 
; 13.,, Whether 	 liav ljce re- 'Ycs. .. TIic ACPS is .i]lcaul for!IIc.C(raj CIflj)IOy(.d '(icr awing ' rCiL t(ior In tu,ci Govci !Ifl)UII uviji iii CiUj)iOyC(_s 	As such, and 1cduC1lj,jI Ii (ivalJfjcation5 P( uibcd C 1C -scrvn_crncu, IC Lrflploycd as Cwthan in. rLcvant RcciilmcntJscrvicc RUleS for Crnploycc, shall be C!ILjLIcd for upgrada1joi parlicu lar. post as diIccL 'rCcrüic arc to be 

undcr the Scheme oii com1)IeliO:1 of. 1Z'24 lJlov/Lcj A( P bHL1IL on coInpIc(,o,i of years OISCIVZ alter dre zccrulImQnt in th 2/24 yeats of ervk tifler i c:ivil eripkyiitci,1 ku, uli euicuiy of, iYwuu pj  c) 	
U ons would i]cady be drawing1 pension 

dn h bai 	f hed 

1.4 
forces 

'5 	 ' 	 .. 	 . 	 '. 	

. 	

.. 	 ••' 	
. 

" . 5 years of ,  it gui ir service' 	In krnis of allowcu oii coniplco,j f l2/24"y(4rs of ielev4ti lcLrul1JfleflVSci-,, Rules, sLrvJce counted ham ditect entry in the icuir&4 ClIibility SCrVICC is 8 ycais 'br Govcumicnt employment it an crnployec 
[he next promotion,. whether. Uprdation eL fist rcular promotion on compJctiol))f ,  

'  I
un(ler ACPS i to lj 'nUocd on 20 ycars of scjc, ho will ho ntillcrt , 10 OInpiL1i(m  or  24 ye:u t' :ei vkc Jt out . necuiid LiIimiuca1 %ipidUoii tiiider ACS on • I I dhc,( icci IlIi,ii,I i.e fOur yr:irs iIler Ihit c:oru1,lcii1i of 1 ycrir, of ei vico ftlI, t;Il(1$ Iiet j'l')IIl ( )fi)II 411 'III L4lI4lJjl((ji1ii ut it 

yeii: hhi;I icpuliii lnomuotiuii, thougim the of  fOfLItfl :ie:vi:e utter Iiti. l ) rOIlwlIit)II te: 	•)tiet uumillue t/ci viCe Jthie 	prcsc, ibe higher 
S 

 per hue J& :i'u:iuuut )ule:. 	 I length of icguhir Scl'yice in the grade for lucxl 
)FOIli()tj1  

	

29 Since the 	Assured Cecr J'iogressjon I years of service shhI be entitled fir two Scheme 	can 	liavc : only 	pmbspcctivc upgiadalioijs directly 3!Ong With 
. tither 	application, 

 

it is 1101 pcimissibjo 10 llw 0IflJ)!oy 	who may have Cfllp]C(cl PI 	IioIiwiaj L)Ctiefil wiUi'. CUospCctic CIic(. yeats of sciviec. Thij wukh cm Caic an This WOulti (lot lead Co nnumalyf iii As hutCh 
5 ,  altOinaly ,  in as much as 5 ycar!; of scrvke as an employee having longer yeats of of [lie former would 'gel •nciUralicd 

. scvicc way get his pay fixed at a Thcrc{)rc, hue upgradatio,, could be highcr/sc Singe Vjs-VjS an emphoycc 
, 

allowed nOlion;ully twin the daLe of hlavitig lcser length of service. 
5, 	 completion of' 12/21 years of. tcgiular. 	 , S 	

scrvcc and :uctuial financial hcñcfli could 	 S  
be given from the dUe of ncchiiig of the . 	 . 

Screening Comuniuce. 

fcL;i - 
'prescribe déparinictital cxa 11hiUati011/sjj1! 	prcrnoj 	norms have. to bC'fu1Ljlld for Lest , for vadancy , based Ilwmuuon. 	 the Scheme. As suci no However, this need not be insisted 1n' upgradatjoiu shii be allowed if an employee upgradahio,u nuder ACt'S. 	

, 	 iuihs 	to 	qualify :'Jcp1rtlflc,1taVskill S  ts1 
picscubtcl Lom the purpose of regular 

7/. 
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7-  -----.--- __ •____•_________•_•___• __-f---.--_--____.._.._.----- 	- .-.--.-.-- - S.No. 	

Poiflt of.doubt .. 	
CtQrificdtjon • . ' ,, 	I

wi,
JeAT

ir- 

	

()t 	ij vjt 	j 	to 	lie 	iiJIow '1 	two 	(lotibi Au liii IIt1thCd 	th 	puy icak , t1 

	

IIpir id t(I()jjS dlftctly WJut WIJJ !t U1L 	j 4000 ('OUO/ (-7) liput n 24 y mo&. of hxauon ot ay of'tb onipiu 

	

from S-7 	Shall 

-': 
8. 	It. SCCi'dl PIY has been allowed iii Jicu of 	

'peCJaI pay allowed sli not be counted us 
•  Separate pay-scale, whether this shQulU be 'rOinotion for the poso ofACPS. Mso. 

trt..iLed as Ploniotion br (ho putpos of 
1 u pcctal pa drawn in tli lower ppst, in 

APS nd lo whether the Special pay s cu of a higher pay-scaje shalt be taken into t 	to be aLn into  4CCaun( while 'ttxtng' (lie 	co mt b r Iix au 	of pay. under ACPS pay UndCrACPS 	
subj t to (hc f ulfiflmLnt of the following / 	
condt zun alaid down vide Ministry of 

I 	 I in in C OfhLCMcrnorandui 	No 6(1)  
1)65) dajd 252.1965, re-produced as 

Gover
0 	

1Int's: decij011 	N032 	.tindcr 
Appen 'Jix-8 o( FRJSfl(PrL.j) 
JLdilicin) 	 ' 

I I ' 	 S 	,• 	•I• 	 S  

(i) lie OCUaL 	ii the lowe 'r post should hnve be,  ,i 1Uiiiied hi lieu Or tieJthuftt JlIier 
M.41c (i c spczaJ pay granted to Steno typist, 

• 	 S 	

CIerk.j 	;luuc,ci)  

(11)11 th s Pecial pay fins bn draw in.thc lower JS I Continuodsly ror • a tainimum 
period of three yea 	on the dtc of 

• 	 • 	 • 	

promotio1, he pay i the highor post. iII he 
• 	 S 	

1icd under tlt 	flOrm1 ruls, itCatin 	the S • 	
Special pay 	karL of the basic pay. in oilier 

• 	. 	 S 	•' 	

caSes, (he pay in the timc-sitc of the higher 
post. will be 1. cd ' under the normal ulcs • 	 : 	 . 	
willi rcfern 	jo Ih 	p;uydwn in the S 	 S 	
lower st 	iding the spcciaj pay); where 

• 	 . 	
. 	lids 	cuItill 	drop in cin 	rn j oIuc 	the 

• 	S 	• 	' 	S  S 	, 	

di1fcr, 	beiwe 
 

It Iiie'niy o fixed and tli 
• S . pay PIUS SPecial p ty,  thawu iii the lower post. 

will be allowcd in the fo rm of per onal pay 
to be absoi bcd In let UIc 1ncrcass Ofpay 

• • 	 :• 	
(iii)hi h(11 )  kinds oi - (:asc. 	referred t • 	' 	• 	 . 	Clause (ii) nbuvc, it li ould be CCttietl that, 	* 

S 	• 	

• 	 bu  
for th 	puiio i n, I he GOVCI.1111i 

5 V1fl( Wuulj liivc co 'lijilued to thaw the • 	---•--• 	••••.,  
spucjill 	]wcrFost 	

S 55 	
• 	 • 	• 	 . 	S. 	

, 	•."..8/- 



Jç L. 	,. 	 . 	. 

: 	
. 	.:. 

4 	 ..y, . , 	 .. 	 .. 	 . 	. 	...-. 	I  

l3ascd on the citegorisatioi of Ubraiics, Ministry. of Financc vide Oftice Mcmoraudurn No. 

	

19(1)/Ic/86 datcd 24th July, 1990 have prLribLd th e  f&Juiing pa 	alcS for posts in libraries - 

Post 	t 	 * 	Pay Scales 	'Pay calc 
I 	 I 	

icv&.cd) 	l 	(revised) 	I  • 	•' 	: 	
. 	 L 	.•, 	... 	

• 	•........., 	;• 	• 	. 	ri.. 
' 	 •1 	

.i2i 	
I 	i 

Library and J:iformation A_scitanL 	' 	1400 7600 	d 
5000 8000 Sr Lthr1tiy and information Asit'int 	)640-2900 	5500 9000 I 	Assistant Lihi ry and Inform ilion 011iccr 	2000 .3500 	6500 1.0500 I 	Library and lnrmic Offit.cr 	 ' 3000-4500 	1000015200 , I 	Director (Library and Iiilorma.non) 	 4500-5700 	L14300 J  18300 	I  

1 lii nunl,t r of c u 	kpii;id in 	liii, woi I ca', L1ii . in only that tw.o catgorlc 1 0f pOSLS in a 
i Jibraiy4 WhIUSIILII1CI be the c1rnnn( fii Upward mobility uiidcr ACt'S ot Ute 1bary staff ii such 

	.. . 	 • 	. 	' 	 • 	• 	 . 
I I 	 II 	III 	

I • 	. 	. 	.. 	. 	. 	:ç. 	•.• 	• . 	H •• 	
/. 	'.: - i CIarificcjg, 	I .  . 	. 	. 	 . 	. 	. -. • 	.- • 	•. 	. 	

..r.. 	 I . 	..... 	• 
141 odcr'io  secure.  in the pwaicl niobility of Lhe -lib6 rary.staff under the ACPS it has bccn 
&ctdcd to adopt II c aloresaid Paiskalcs ptLScIlbCd by ttn Ministry of Finance subjeU to the terms 
and conditions rescribcd by them. Posts in lhc library, if held in ditfcrcnt nomcncIaturcs rñay, as 
SUCh, also be re-designattcI us per the said ordets of the Ministry of Financc. Hoeve 

giant of 
htglu pay scak ttu&r AU'S will, as ptr Condition No 6, not iesuli in hai.gc in th es1gnation etc of tilL buiLbudly 

Point of donUt 
C)n 	 rudatic,ji uniter A('4, pity of an 
employee . i;liatl he fixed under the 
h 1 t0Vi!ioJt; or PR 22(40). Whether an 

Pl3uI% Jut I'aliupi (if PY in (lie higher 
grade ba;cd (in the lal C ilicI(:LiI(nt hUt)' 
also be allowed? 

in terms of DoP&T 0111cc Memorandum 
No. 6 (2)/23fl7-Weifare dtcd 11111 
J)cccmbcr, 1979, all 'post in the canteen 
ahd hum room being run depat Imentally 
by the Goveritnictil of India cre treated 
posts in Connection with the affairs of the 
Union. 	S uhscqucntly, vide Office 
Memoinud urn 	No. 12/3/92-I) ii cctor[Cj 
dated 1 6.9 . 92, canteen employees were 
dcclii red as Ceiiva I Governinwit  
CIrlpioyeesvijI)t effect tromn 1.10.1991, 
Whether C;timtc:i CIfljJlOyeC5 will be Ucaicci 
as. Governincimi Cmployces with effect 
from 1. W.79 (the date flow which they 
\VCile (eclateti a; liok.lcrs of civil fn.ts) UI 
whit effect (mow 1.10.1991. for the Uipose 

0l  

Clarificctjo 
Yrn:. 1lT ilruij ma1Icmmeii[aIli4%ycd under 
ACPS. shall be final and no payS uixiitin 
bencflt ahall accrue at the limp p1 regular 
pi unloliwi. in other woi ds, Upgradriiion 
under ACPS shall be tnt1cd on par with. 
regular promotion in so far as 1)3y-fixat1n Is 
concerned. Thierefe, the option of pay-
LLxation in the next higher grade based on the 
date of increment may be allowed. 

lhe mat(cr has been cxaniincd • in 
consultation with Direc(dr(Cantcz.ii) and it 
has been dcckdcd that, the bcneflts of ACPS 
shah be ctcnded to the canteen Cn1p19ecs 
by ieekoning from the dale of their initial 
appoilitment as direct recruit on regular basis 
as the crucial date for granting the 1stnd 
upgradations. Ncdlcss to say, upgradations 
shall be allowcd only in those casc whrc 
Promotions l l;lv 6 ot been made even after 
tofu in 17124 years of regular service 
COU II tCd in the inn iiner indicated above. 
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. 	.---..----,,--. 	 - ___•__-.__••,_._.__ I 	 Point ofdoubt 	
CIQrjfIcQtjofl  

	

t ' --- - -- — --- -- 	 - .-.. 

)JhiicxI,reJ ()t;Aqsstiputies Litul if 	regiid u . ikfcrnep1, of grjtiit • 	çp 4 	t1) 	first U1)t4i(I4tI()4g 	I)ot tpont.d on 	bcit[Th 	n, 	HUAUIfl 	ul 	1diCiphnriy J(t.qunL o tlit unpluyee flU1 Jtuntl lit or prou.t.diaig (ii r1us,iL o pwmu1ion it dut Iu 	 tlu 	nit.iltunt.d that the ACP$ In the matter ha.q Lti would hiivt. COfl.t.quenpdl cIft.ct on the follow the sin ItLt.rn 	that obtains in Lht. Set.ond Upgrddatloll Which Woukt t1 	t UIt. of rt.gut.0 prwnoutin 1 he kisa. kiLl 
dUc.rrt.tJ accordingly, ,tn uthi.r worth the bt.lnnd niiking this provision i that iinr 

nj)h)ytt. Who h14s ,ewi th.IllLd (IlL lirst,shaji be uhikIrliuty t jr1itrn 	btnl uHi iipgratht ion 	(inuimng c1se of tCp 	içW rcgulnr pronoIitln WiiIihOklInty of I Jii bciiCItI) 'vtnId nr nit k 	Mot cpv.r,' tilL Govt.rnncnL hub titrt.udy1.t.vcii t1 tt.r 1itving t.oiiipktuj 24 nuJifkdJ nnxL..ralcd tlIt. 	 t .ert1ral 1ty 

	

LdI oh t t.guhn t.rvit.c 1  Thi'ct.rttnly t a 	Contnl 1() ruflIl1Cflth1L111 thjtin use of L ist. of duuhli. jLop tidy nd hiit1d not bc TLfusiit 	Lu 	tcu.pt 	rc.guhr 	proIuoIIQn Intl iucd 	
subsu1uuitly, tht. uupioyct. 	.oiicrnui 
huu1ct h rLvi rtt.d I ruin (he l ghLr gr1IdL (b)Aiint.xujt. I oh AlPS uiii.c. irily 	gr iitkti undt.r '\(_PS .1 I 	Sl.iR.rno ndoptt.d provides for deInneJ)t of secoiid fln;inejal 	b• th 	 u.such,• guurd'aaj,ist 

upgiadatjuti by (hi.. pt.riod for wliidt all this Idvt.r',t. clkct and thcrLby has alrt.,tdy 
empluyec 'is £jjèd 	rrem. 	uIu brought nhout all I 111proveillertV.  upon the Pay 

	

].IJ1II in the hiIicr L1a(lC: lu Other 	Coii misiult.r itjoi in this rcgard.' Words, it ((liinecIs 1110tSe6ond ilpgratLtliffl, 	 . 
under ACPS with tcgtlnr pwmotii.t, to tim 	 • . 	.. 

	

.1 	.1 ',t /\CP gt IIdt 	I hi 	(mitt. UIt arr1mlt.d 
us the schemes Of ACP and  

ffl 
1 	parallel to each oilier ;iiid1iutikl, 

 1101 
 

he (i.nlneLftd III (lit. IiltJIiiLr it h i h .n 
'doitu 	1 hk t.uiittliIoit in iy, II 	I. 	 i 

r23. -f-Th 	adnii,ni.straiivc. Minisuy/De1iartmciit, 	J'he ACPS has been introduced alter. 
thc eIiiI)IOYCCS li 	been. given option consulting nfl concerned ii1c!udin the Stall 

in the nlauci ti. chuos bctwceii Iwo SiLk in the Nadoifal Council of JCM and • 	•.' 	;. 	chemes, 	.c. 	exstmg 	liitte-htiuud 	with the Ipprtiil of (lie Cabint 
proniotiim schcme or the ACP Scheme. It Lhcfc 	no' nctJ to ;nri,. iii,. 	C1 C_I - ...................... 

• 	. 4. 

I ;r. 

• •' 	-1 

I SUgCSUlJ hint (lie said option shoulil be 
exercised by the aduijitistraijyc Miuii i y/ 

Department after cOnsulting the ha1T 
rcprecnuI(jvcs in the lorum of rcspcctive 
Dcputhnienttt Councils; 

- 	IdAj 	1UC 
while cxerci.siJIg the said preference by the 
udinjiijtr;ttjve 	• Ministry/Departniit 
concerned.. However, their view point could 
be taken into accouni while exercising such 

The. Mmiuistiatjoti w UI, 
tit)( hc bOund by it. 

4 
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I!Oil

D' should not be trcatcd as °prornot,ion S No 8 	n the existing 'nrrdngc1Icflt1 

10 

bccdu LDC 	not n lhedirect line of spccilkd quot4 ol U)C Vucanc1carc. filled proinotjwi for Group D' cniilôyc5, Tvo ty 
GWUpD'.S.0 '1l1âbasis 4 of Limited services are itoc(l 	

differjt. No Group Deputtiiejitnl COInPCtIUVC Exninlnatjon. As : 1 	'D employee can be UPpOiI1tcd/oIi1ocd 
such,, post .,OfLDC may'?be ° lrcatcd : as  to a Oroup 'C post hi c LOC etc who does plomohon post undcr ACPS for'Group 

III 
not possess the cAucatrormalquajmIjcattons staff 	 I 	J4 0 presenbed in the Reci uItmncgt_ Rtikç 1 he 	

41 	 4 	 l Group '1)' emnploycej. huiyc°io 	nl8ry 	 . 	• 	
4 	 , 14 ' CU lain 	iflhifltjj 	St iItdariJ 	dl SLJCCIIOII 	

1 	 4 and only titemi they ore 'ehgilth. for 	
0' i dpPOtn[muj( to Group 'C' posts bke LDC 

' 
Besides, Govcrnmeiit have already agreed 

:. 	...,. in time case of P&T 	
.

Ddpartnicnt not to  treat 	' 
• JppOIiitmcnlJ 	pi'ummmotion 	t)f 	Po;lmnan Post0t 	Clerk etc 	as 	PtOlflOt!ou 	for 	th 

PUOsc of 0Th. 	OTUp is gcii to such 
cnlpluyccs (Postman ctc) after completing 
period of 

• 	•, 	 • 

' • 
reSideney as 	Pot;tat Clem k. 	'I lie 

:,azne (leci:j(,Jm way he made appi cable Lu 
ACP as well. 
(b)A number of Group 4J)1 

Cimijiloyces ate ((j) 	Time 
• 	:. 

• 

an 	Dep)m 	iUdc/t:mff 	Cai JJ 
appointrocat 	of 	Group 	1)' employees 	as 	Despatch 	Rider/Staff Car etc.Since thdso is on transfer basis in posts. ate' not 	in 	the ditect 	line 	of 

prOmotiuni for Group 'D' 
a higher pa scale. 	This point has already bcn 4trffied cnIployccs and 

are in the normal course meant to be filled 
in 	melation 	to 	itens 	at 	S.Nos.4,;56d' 6 

•abo'c. 
by direct rccriiitmncimt 	such appointments 
should 	not 	be 	treated 	as promotion 	for 
ACPS.. 

Cninlr.,r. 

ft..' 

.-- .-..-..-.-'--. 14y 
cc gnvcn. second lime periodicity of 12/24 ycar of regular upgracj;mlion under /'CPS ,q 

Soon n lie • service for grant of umgmadatioi1 under completes l2ycais of regular service 
front ACPS cannot be relaxed. Grant. of the fust 'the date of'hjs earlier tomnotkn or as soon rcgtm1r promotion prior to completion OfAl2 as he completes 24 years of regular 

is C
arlier. ycams of megular sen -vice from th cte dire iflry 

•grdc SQF have no bearing 'on. the • : 	' 	• 	 periodicily of the second upgda1jon undc 
ACPS, which shall be grathcd only after complctjn of 24 years of mcujtmr r.crvicc nimil 

• (iilly if time second regular promotion has not 
been earned in bejwecn 

--------------------LDCS/UDCS in adnjmnmstratiye Oliice of lioth the posts corftilutc two rungs in a 
th GovernmmiL of India are having over-. hicrrchy and, as such, Promotion of LDCs 
lapping dutic as •.eIl as over-lapping as UDCs shall be treated as promotion for 
scales of pay. Both are intcr-chancal)Ic  
In fact, divin the purpose of ACPS. Moreover, ACPS is 

	

joim iii thin diitim itt smtm' 	:nml (1!ltCd to filtell7cle with time existi 

	

ptomotioll 	 ng 
Cadic SttIiCt,.'' 	

.:. 
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I 	'' 	° 	' Aiui 	1W 11 
YCI y 	Ithr!hly 	iint 	CtIiOJ 

pnwhj. i 	kf iii 	 uuio 	lãnntJp.' I .Cuiployc; 	It 	will 	vç..rjsc 	n 	erous .J .iiom,f 	i 	sflud1 	Whr 

f 	1lie 	 "SCiIiOrjuiijo' Concept of 
quitcaiie, to.thc idea behind thc AClS recoñn2èncdj junior CnipJoy 	in . gicl. being dirc 	ICCruii ale 

I by th. I ifth Central Poy Cornrnisidn which 
j had 	also, ACP 	Upgladj 	on eninpicung I

givcn quilt. 	specifically 	recommended 
• Period 	of 	rcsidene 	' 	lainis 

igains iL 	Benefits 	rantcd 'urckr 	the ut 	neniur I Chllflolyuc s 	in 	the 	ptilde 	and 	in 	th 
Scheme 	are 	"ersufla" 	n 4 niluro,, and 	in same depurtn1 are Ignored merely on the. 
econitj 	of 	long 	iardships 	faced 	by 

gr000(f 	that 	they 	have "already 	been 
stagnating emplOyCes," 4oreover, h 	ocs not 

l)r(iutecj twit;o naj I icr, 	ht, wuiil- 	n 	nueii, b 
giant any statuS rcbtèd hnef'or doc 	it nfoiii 	the • 	. veiy 	ugI1Jj 	to 	lgi1oi 	the 	claim 	of Seniors as that would lead to heurt-buiniiig 

cnior1ty 	p 	itIon; Sti1ut 	wilt continUe to.bc SCniOr C"'fl' ifhisjunior has 
• .' and demorahitjo1 earue 	upgradaUons undi:'t A'CPS 	. Relief: 

• .1 
' 	I, 

. 
. 

I 	runic 	. to 	G('ycrflmcIl( 	sârvants 	facing I 	tguatiojJliijrdj1jj 	as vi 	ua1iscdt?y kCjss , 

j identical 
I cannot,, lrovi'de: a'' roL.d for 'c3aim i1g ................... reUci 	by'.:otPi:rs 	wbl'arc 	not iwilarIy circuIsniflcd  

WOuld (w Urlinted on 1h 	btinh Id ni actual .pny cir;iwu 	lfl 	tIme 	1IJUid 	ACI' 	5mle 	and 
be on the bUSIS of Upgradeil J)lysch e .if any, 

I Cogl(Jitk)u Nti., of A Imncxurc-J ' lit the effect 
granted under ACPS, 
. (Ii it 	It 	would 	not 	confer 	any 	pfivilegcs relakd 	t 	hith 

, 

I 

	

r 	stitu 	ould 	not 	he tnvhcd 	to 	duty 	the 
I TC(Jrcfl1Cnh/terini0l bencLit, bni on tlmc 	ctuiil pay d: a in in I 	' 

L1 ' 
lst/2iid 	ACP 	geak 	'aL t  (hi.., 	hint. 	of I 	I 

• -------.' ----. - 

rrT. 
• : are to be at Iwed to (he Oti 	loyec.s who 

it ha 	bcn ci 
ar 	on 	•Jcpu(ät ion 	in of ACPS that such upgradatioj shall not 

other 
Orgahiisatiofls/()II 	trainiji 	on 	study 

en(itle 	for 	deputation, to 	higher 	I)OS(S. Therefore, leave? 	. as 	a 	Corollary,, upradatior 
under Ad'S 'ha11 be allowed, iu'rcspC 
of employees who arc on dèputation, 
only Ofi notional basis; as o1berwjs such 
Ugrada(io,1 Jn the • cadre ay, have 
hearing on the dopulatioll pay of the 
oluielal. However, all cioployce Will get 
the actual benfj1 on the baSiS of such 
notional l'Y- ixal ioij undet ACPS vj t It 
prospective effect 'only on repatriation. 

ititilatIy, Since no etiilloye& draws lit 
satiny white ()"leave, he will get similar 
ticatincot as allowed to, a perSon Oil 
depuatoit I LowCVcr, upgra(Iation u'nder 
AOl'S may be allowed to an employee 
who is on lrainiiig as he is on duty for all 
practical I)U1DOSs 

'l.• 	''... 
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1 x1endcd to temporary' status cniployc 	extc cJcd to temporary status cinployccsafter after their rcgutartbaljon? 	
thur egularatjon fo the purpose of ACPS 

Wliiit ; an oii'lç 1)031 for the ptnpo O 	luo1at I pot lil A stan.dwalonepum, having the A(:11 	
III1tIJ(E food o l, 	ploil lolliflild W 

such, a post nivi fl3 110 p101 fl0tiunii I gi ad c 
hut tulvil 4g a fedt f grnde nud vice-versa 
shall not k e trc led as isolated post for the 

--. ------.-'-- -. 	 . 

Where the cadres/tijerni chy is limited to 	Such a cadrc ti.ic1'ar:hy shall nbt lal! in the Iwo gradc only, what shoukl be the pay- isolated .cIcgôiy as defined at S.No.31 scale for grant 
of second upgradaik,ji under above, hence, the stnndttrd/eorniion pay- 

ACPS sijcs-. mentionca' in Annixüre.jj of (lie 
Office, Mcmortn,ii dated 9.8.1999 shall 
not be ii)p1jcib!c ir.such et scs. Action in. 
such cases may, the, refore, b( taken as per 
foflowirig cIarificatjoi :- 

If such cidrc/hjci'nt thy cxi.i. 	$ the 
• 	M iuistry/ Dep;i:tie,it 	\cerncd, It. zecoiid 

atlalioii may be ltllow$ vI in kee itmg with 
• 	the pav-caJc of an analo OUS h1',a' - Of a 

In 
 

the iimne Mmii IyIDcpim tmneni, 
I IOWCVCr, If no such gradt 	exists iii (lie 

CQuCCrnc1'', C0IiJsIri;on -. 
may he mnnk with an anal. 	otS gi ade 
available in other inistrieDep n menis. 

lfl the casc of - attachcd/si ib Oidijiatc 
• 	offices, thc second upgradaijon unc1 'ci ACPS 

may be given in keeping will1 l! '-scale 
of an a'natogu -grade of a cadre/po I ' if (tIC 
concerned office. However if j UCII 
cadre/post exists in the coliccined 	fLce. - - 	Comparison may be made with an anak 'go US 

- 	, 	grade available in otlie ahlachcd/sul,mjth na($ 
offices 	Of 	the 	MinLctmy/i(.JftI f,t co-----.-------..---.-------------- 	mind, 	. -- 	- 

- 	 , 

THA) 
- 

l) 1RECTOk(Es (abhishment) 



Annexure- 

To, 

C.W.E.Solmara 

P.O. Solmara 

Sonitpur. 

Sub :-. Regarding discrimination in promotion. 

Date,..,.....MisSaIflalzi. 

Respected Sir, 

With due respect and humble submission X beg 

to lay the following few lines for your kind perusal 

and necessary action. 

That Sir, in the year 1973 wi I was appointed as 

Gar6ener and posted at ESD Panagarh. Thereafter 

in 1976 I Was transferred and posted at G.E.Missa-

-marl0  Since the day of my appointment. .1 have been 

rendering my duties sincerely and honestly to the 

satisfaction of all concerned. 

That Sir, in the year 1981 I appeared in the trade 

test and passed the test. After passing the trade 

test I am entitled to get promotion to the next 

higher post of my promotional avenue. This post is 

post of mate. Persons who aMma passed along with 

me have already been promoted to the higher posts. 

Even some persons who passed the trade tests in the 

subsequent years have alSO been promoted. But my 

case has not been considered till date. I have been 

discriminated aLbitrari ly. 

Contd ... 2 
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Therefore I most fervently request your honour 

kindly to consider nrj case and to tke necessary steps 

for providing justice to me. 

I shall &2 remain grateful to you for that act of 

your kindness. 

Your's faithfully, 

Date-22.9,2001 	 265298 MES 
B.Jogga Rao Missamarj. 	 Gardener 
C/o G.E.Missamari 
P.O. Missamari 
District-Sonitpur, (ASSAM) 

(Copy to (forinformation and necessary action) 

To, 

The Garrison Engineer, Missamari 
P.O Missamarj 
District.-Sonitpur, 
Assam. 	

Sd/-Illegible 
22.. 2001 

To, 

The Chief Engineer, 
Eastern Command  
Fort Willian 
Calcutta-21. 
To, 

The Secretary, Ministry of Defence 
New Delhi. 
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Dated - 14t1 June, 2002 

NOTICE 

. 

To, 

The Garrison Engineer, 
M.E.S.Missajnari, 
P.O. Missamari, 
District-Sonitpur, Assam, 
Pin-784506, 

Sir, 

Under instruction from my client Sri B.Joga  Rio, 

an enployee of M.E.S., who is working under B.S.O. 

Missaxnari, P.O. Missamari in the District of Sonitpur, 

Assam, I hereby address the following notice to you. 

That my client was appointed as Gardener and 

posted at ESD Panagarh in the year 1973. Thereafter, in 

the year 1976, he was transferred and posted at Missamari. 

Since the day of his initial appointment my client has been 

rendering his duties with sincerity and honest. 

That my client appeared in trade test in the 

year 1981 and passed the sane. After passing the tade-test 

my client is entitled to get promotion to the next higher 

post of his promotional avenue. This post is post of 

Mate. All the persons who zW passed the trade test along 

with my client had already been promoted to the higher posts. 

Even those who passed the trade test in the subsequent 

Contd...2 
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years had also been promoted. But my client has been 

discriminated in an aztitrary manner. He has been 

deprived of his legitimate right of promotion to the 

post of the male. 

3. 	That under the aforementioned circumstances.. 

I am instructed by my client to address to you that my 

client demands his due promotion. If the process for his 

promotion is not initiated within a period of 30 days 

from the date of receipt of this notice my client shall 

approach the appropriate Court of law for redressal of 

his grievance. 

Yours faithfully, 

(M.Kr. Saikit) 

Advocate 
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'H 	 \ • 	 INTFIE CENTRAL ADMIMSTRATIVE TRIBUNAL 

.t rl 
GUWAHATI BENCH: GUWAHATI 

• 	 In the matter of;- 

QA NO. 70 OF 2003 

Shri B Jogakao 	......Applicants 	$.,. 
• 	 Union of India & Ors. ... Respondants 

WRUmN STATEMENTS FOR AND ON BEHALF OF RESPONDENTSNos 1,23, 

4,5,&6 

I, Shri B Srinivasa Rao, Garrison Engineer, Missamari do hereby solemnly affirm 

and say as follows 

That I am the Garrison Engineer, Missainan and as such fully acquainted with the 

facts and circumstances of the case. I have gone through a copy of the application and 

have understood the contents thereof. Save and except whatever is specifically admitted in 

this writtcn statcmcnt the other contcntions and statements may be dccnicd to have bccn 

denied. I authorised to file the written statement of behalf of all the repondents. 

That with regard to the statements made in paragraph 4(i) of the application, the 

respondents beg to state that these are correct. The applicant was initally appointed as 

Gardener in ESD Panagarh, but the division which he is posted under ESD Panagarh 

doesn't known by this office. 
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That which regard to the statements made in paragraph 4(u) of the application, the 

respondent beg to state that that these are correct. The applicant was transferred to GE 

Missamari during 1976. 

That with regard to the statement made in Paragraph 4(iii) of the application, the 

respondent beg to state that these are correct. 

That with regard to the statement made In Paragraph 4(iv) of the application, the 

respondent beg to state that are not correct As per records, no applicant was promoted 

who have passed Trade Test alongwith him. If this was happened the applicant should 

highlight the names of the applicants who have been promoted and authentic documents to 

he attached alongwith OA to provc the samc. Hcncc this sccms to he incorrcct. As regards 

verbal assurance the applicant should clarify by whom the varbal assurance was given to 

him, when etc. 

That with regard to the statement made in paragraph 4(v) of the application, the 

respondents beg to state that these are correct that only on page 18 it is mentioned that 

(grant of two financial upgradations (as recommended by the Fifth Central Pay 

Commission and also in accordance with the Agreed Settlement dated 11 Sep 1997 (To 

rclation to Group "C" and "1)" cmployccsc ntcrcd into with the staff sidc of National 

Council (JCM) under the ACP Scheme to Group "B", "C" and "D" employees on 

completion of 12 years and 24 years (subject to condition No 4 in Annexure-I of the OA) 
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of regular service respectively. But the condition gwen in last line at Para 3.1 has not been 

mentioned in the OA hence no comments with a request to verify the condition mentioned 

in Annexure-I. As per Para 15 of Mrnexure-I it is clearly mentioned that in cases where 

thc cmployccs havc aircady complctcd 24 ycars of rcgular scrvicc, with or without a 

promotion, the second fmancial upgradation under the scheme shall be granted directly, 

hence the applicant has been granted second financial upgradation directly which seems to 

he correct Second upgradation was granted to the individual vide HQ CEEC Kolkata No 

131841/ACP/1377/Engrsf1D dated 04 Apr 2002 attached as AnnexureA 

7. 	That with regard to the statement made in paragraph 4(vi) of the application, the 

respondents beg to that that are not correct. No employees can promoted with out any 

vacancy, as allcgcd by the applicant Promotions should be givcn only as per the 

procedure laid down in R.R. He has not furnished the list of the persons to whom the 

promotions has been given etc without vaccancies etc to support the chains. Moreowr, 

the applicant has completed more than 24 years of service before issuing the Govt letter dt 

09 Aug 99. as such as per the condition laid down in the said letter the applicant has been 

granted second financial upgradation which is in order. The authoiity for granting of 

second upgradation is given at Annexure.B 

& 	That with regard to the statement madc in paragraph 4(vil) of the sppplication, the 

respondent beg to state that the present pay scale of the applicant is 2550-55-2660-60-

3200. Now basic pay is Es. 330/- afier3' Stagnation increment As per policy issued 

the benefits granted to the applicant is in order hence no comments. 

IL 
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That with regard to the statement made in paragraph 4(viii) of the application, the 

respondents beg to state that the promotion is not being controlled by Ganison Engineer. 

That with regard to the statement made in paragraph 4(ix) of the application, the 

respondent beg to state that are not conect. The applicant was granted ACP as per the 

policy issued by Govt of India vide letter dated 09 Aug 99. 

That with regard to the statement made in paragraph 4(x) of the application, the 

respondent beg to state that though the applicant was passed trade test to Mate the 

promotion can be given depending upon position of vaneancies only. ACP scheme was 

granted to the applicant as per.Govt letter dated 09 Aug99 hence no ignorance of law has 

been happened. 

That the respondents have no comments to the statement made in paragraph 4(xi) 

4(xiv) these being matter of records. 

3. 	That the applicant is not entitled to any relief sought for in the application and the 

me is liable to be dismissed with costs. 

Deponent 



VERIFICATION 

I, Shri B Stinivasa Rao, presently working as Garrison Engineer Missamari, being 

duly authorised and competent to sign this verification, do hereby solemnly affirm and 

statethatthestatementmadcinParagraphs / of the 

ipplication are hue to my knowledge and belief, those made in 

Paragraphs tto 13 being matter of record are true to my information derived there 

from and those made in the rest are humble submission before this Hon'blc Tribunal. I 

havc not supprcsscd any matcrial facts. 

And I sign this verification on this the 22nd day Sep 2003. 

Decbnmt 
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x 'F' to CLE C KO1kata 1€Lt3r 
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dated 	 2002 

• 	•--- ;__ - 	 .--- 	 - 	 ----------- 
sT- NC & cte Vsg- 1unt 1Ex3.St)flg 1 Upgraded 1cnded EfeCt1VC Reraarks 

NO 	 - 	 nation 	 pay scale ! pay scale ! for finaricialkate of,  

263315 ]iL Ram 	Garct?rler. CLKZ 	2550-55- 2610-60-2910 1st financial 09-8-99 
1,. Ko],kata 2660-60- 65-3300-70- upgrat!OZl 

3200/- 4000/- - 

 263318 u 	Tku1 	-c'o- -do- 	.do- -do- -do- 09-8-99 

Nayk 

 313953 " 	 gnu Pm 	-co CSZ 	-do- 	- -do--  098-99 

- hillong 

 247848 ' Saa3afl 	- 	-do KA 	co  

 24784'? " Lal 	hdn 	.-do- 
 -00- 09-5-2000 

 265298 U BJaga RaO -do- GE 	 275t 03800 	2kdifl&&Cia1 

man 	2910-65-. 	5-00/- 	üogradtOfl 
0978-99 

1 -• -•- - 

4600/ 

7 D. Gurunath -dO- 213365 
 

585W 	25055 
2660-60- 

2610-60-.2910' 1st financIal 09-8-99 
65_330070-4000/ 	upgradtiOfl 

3200/- 
1 

266076 ' 	 Thapa  -do-  12-8-99 

cjuri 	,orie 

9. 266059 Arem 2tadur -do- 	-do-' 	-do-  
$ 

.chetry.  only) 
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